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LEGISLATIVE ASSEMBLY. 

The Assembly met in the Assembly Chamber of the Counc,il Houle" 
at Eleven of the Clock, Mr. President in the Chair. 

MEMBERS SWORN: 

Khan nahadur Sarfaraz Hussain Khan, M.I.I.A. (patna. aDd Chota 
NQgPur cum Orissa: Muhammadan); and 

Raja Raghunandan Prasad Singh, K.L.A. (Bihar and Orissa: Laad-
holders). 

QUESTIONS AND ANSWERS· 

RECOMlfENDATIO', S OF THE hmU,N MERCANTILE MARINE COMMI'M'EE. 

572. *Dr. B. S. JlooDje: Will Government' be pleased to state-
how they propose to give effect to the recommendations generally of the 
Indian Mercantile Marine Committel'? 
The Honourable Sir Charles Innes: I would refer the Honourable Mem-

ber to the reply given in this House on .the 1st· February last to a some-
what similar question by Kumar Ganganand Siilha. 

GRANT OF STATE O A ~ TO INDIANS FOR NAUTIC1L TRAINING 
IN ENGI.\ND. 

573. *Dr. B. S. KO:>Dje: Do Government propose to establish, at an' 
early date. State scholarships for Indians for study in the Nautical Colleges 
and for practical training in training ships in England pending the forma-
tion of a Nautical College in India and if so, how many such sCDolarships 
every year? 
The Honourable Sir Charles Innes: I would remind the Honourable 

Member that this House on the 19th March last year decided that a train-
ing ship should be established in India, in preference .to the alternative 
of sending Indian boys to Nautical Colleges in England. In accordance 
with this decision the "Dufferin" is now being fitted out as a training 
ship, and is expected to be ready about September next. 

OPENING OF PRUURY NAUTICAL SCHOOI.S IN INDIA. 

574. *Dr. B. S. Koonle: Will Government be pleased to stat,e 
if it is in their contemplation to start primary Nautical schools in India 
tQa serve as feeders to the Nautical College when established ana, if so, 
when ~  where? 

.The BODOuxable Sir Charles IDIles: The Government of India are ad-
vised ;that the best pl'eliminary training for a course I taN autica1 College-

( 1191 ) A 
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is a sound general edllcation. In their note, which .is appended to Captain 
Sayer's report on the scheme for the establishment of a training ship in 
India, Captain HLadlam and Mr. -Richey recommended that "candidates 
for admission should have completed the 8th standard in an Anglo-Verna-
oeular school and should pass a qualify.iug test in English, Arithmetic and 
general knowledge, i.e., History and Geography". This recommenda-
tion has been accepted in principle by the Government of India. 

PURCHASE BY GOVERNMl'lNT 01' A BRITISH LINE OPERATISG ON THB 

COA8-r 011' INDIA, ETC. 

575. *Dr. B. S. KoonJe: Will Government be pleased to state 
whether any steps are being taken to give effect to the proposal, which 

~ Indian Mercantile Marine ~ ee' commends as worthy of the 
-serious consideration of the Government of India, of purchasing one of the 
-existing British Lines operating on the coasts of India and of apPoin'liing 
DirbCtors composed of a majority of Indians to control it and also to the 
system of licences recommended by the Committee? 

The HonoUrable Sir Oharles Innes: I would refer the Honourable Mem-
ber to the debate in this House iast March on Sir Sivaswamy Aiyer's Re-
solution on the recommendations of the Inw.an Mercantile Marine Com-
mittee. 

NUMBER 01' COASTING VBS8ELS OWNED BY bDUNS •• 

576. *Dr. B. S. Koonje: Will Government be pleased to supply in-
:formation on the following points: -

(a) How many ships are engaged in the purely coastal trade of 
India? . 

(b) How many of these ships are owned by companies and how many 
by individual merchants? 

(0) How many of these companies are purely Indian and how many 
predominantly Indian, how many non-Indians and how many 
of these individual merchants are Indians? 

(d) Nationali.ties ot the various non-Indian companies with the 
number of ships each of them possess? 

(e) How many ships Indian Companies possess? 

(f) How many companies or individual merchants as the case may 
be are given contracts for carrying Government stores and 
mails and their nationalities? 

The Honourable Sir Charles Innes: (4) to (e). The Government have 
not the information necessary to answer parts (a) to (e) of this question. 

(f) The information so far as it is readily available is being collected 
.-and will be communicated to the Honourable Member. 

POWERS OF THE INDIAN E T AT ~ TO ENACT LAWS :rOR THE RB9ER: 
VATlON 0]1' THE COASTAL TRADB OF INDIA. TO INDIAN VESSELS. 

577. *Dr. B. S. KoonJe: In view of the doubt, raised by the Indian 
"Mercantile Marine Committee to the effect that the British Merchant 
;Shipping Act of 1924 may stand in the way of the Government of India 
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::giving effect to some of the recommendations of the Committee, will Gov-
-ernment be pleased to state if ,the Law Officers of the Crown have been 
consulted in the-matter, as suggested by the Committee, to ascertain 
if the doubt is valid or otherwise; and if the doubt raised has been held 
tu be valid, what steps, if any, have been taken to get the said Act suitably 
amended as recommended by the Committee? 

The Honourable Sir Charles Innes: The Government of India have 
-.consulted His Majesty's Government and .have been informed that legis· 
lation to give effect to the recommendations refel'l'ed to in paragraph 46 
--of the Indian Mercantile Marine Committee's Report would not be 1lltra 
-.vires of the Indian Legislature. 

PREVENTIVB ORDER UNDER THE NORTH-WEST FRONTIER PROVINCE 

SECURITY REGULATION, 1922, AGAINST MILAP SING, NEWSPAPER-
VENDOR OF PESHAWAR CITY. 

578. *1Ir. II. S. Aney: 1. Are Government aware that the Local Gov-
·ernment of the North-West Frontier Province issued any order directing 
Milap Sing, newspaper vendor of Peshawar City, not to remove himself 
irom the North-West Frontier Province except in such manner and by 
1Iuch route as may be prescribed by the Superintendent of Police, Peshawar? 

2. Will Government !>e pleased to state whether the Superintendent of 
Police, Peshawar City, has, since the date of the aforesaid order. issued 
-any instructions regarding the route by which and the manner in which 
Milap Sing could remove himself from the North-West Frontier Pro-
"Vince whenever he would choose to do so? 

3. Is it a fact that Milap Singh is not even permitted to go to his own 
Douse and see his people at Peshawar since the date of the above order? 

4. Will Government be pleased to state what monthly allowance if 
-any is given to Milap Sing as well as the members of his family for main-
tenance by the Local Government of the North-West Frontier Province? 

5. Did the Government of India or the Local Government of the North-
West Frontier Province receive any representation from the Sikh com-
'munity for the removal of the preventive order against Milap Singh and, if 
£0, what action Government have taken ,thereon or propose to take in the 
-future? 

6. (a) Will Government be pleased to state in detail the special circum-
stances which led the Local Government of the Nor.th-West Frontier Pro-
-vince to pass the aforesaid preventive order against Milap Sing under the 
North-West Frontier Prov.ince Security Regulation, 1922? 

(b) Why has the Local Government persisted in keeping the same in 
1orc.e after the passing of the Gurudwara Act and the practical acceptance 
of it by the Sikhs of the Punjab in general? 

1Ir. E. B. Howell: Enquiry is being made from the local administra-
-tion and a'reply will be given to the Honourable Member in due course. 

IIr. Chaman Lall: Sir, -may I know whether :the HonoUl'able Member 
intends to answer a short notice question !;hat I have put '/ 

The B ~ e Sir Charles Innes: Sir, I think I have told the Legis-
lative Department that I 'witi try and answer it to-mol'l'OW if I get the 
information in time. 



THE A ~  B ET~ T OF DEMANDS. 

SECOND STAGE. 

~ e i . e from RefJemJe. 
DBJUlfD No. I.-RAILWAY BOABD. 

Mr. Prealdent: The Rouse will now take up the RaHway Budget-
Second Stage. 

fte Bonoarable SIr Oharl.. Inn.. (Member for Commerce and Rail-
ways): Sir, I beg to move: . 

.. That a Bum not uceeding Ra. 9,43,000 be granted to the Governor General.in. 
Council to defray the charges which will come in course of payment during the year. 
ending the 31st day of March, 1928, in respect of the • Railway Board ' ... 

Mr. S. SriDlvua I111111r (Madras City: Non-Muhammadan Urban): 
Sir, I beg to move: ' 
.. That. the total amount. of the Grant demanded under the head • Railway Board' 

.. bt. omitted." 

My reasons for this motion ca·n be briefly stated. 

The ][onourable Sir AIaander KuddimaD (Leader of the House): Sir,. 
there is a slight point of order here of It minor character, but I think I oughl 
to bring it to your notice for your decision. The rules as they originally 
stood ran as foHows-[rule 48 (2)]-
II Motions may be moved at this stage to·omit or reduce any grant:" 

This rule has now been changed by the omission of the words II to omit 
or ". 
Sir, a motion to omit a Grant is merely a negative motion and, 8.B a nega-
tive motion, cannot be moved as an amendment to the motion that the 
Grant be made. It is 8.B .though on a motion that the Bill be passed, an 
amendment was put down that the Bill be not passed. That, Sir, would 
be an inconvenient method of procedure to allow and to meet thi;; the rule 
has been altered by omitting from rule 48 (2) the words .. to omit or ". 
The rule now reads" to reduce a Grant". But of course it in' no way 
fetters the Rouse. They can debate it on the point that no Grant should 
be made, and tlle decision of the Rouse will of course be taken on the 
substantive motion that the grant be made. Those who think that the 
Grant should not be made may vote that it should· not be made. It 
merely brings the procedure in regard to these Grants into line with the 
ordinary procedure which does not allow a negative motion. 

Mr. President: The question :that I would like to ask the Rome Mem-
ber is whether he objects to the motion on the ground tha.t it is out of 
order .. 

The Honourable Sir Alaander )[udcUman: I do not think it is in order 
to move .that the whole Grant be omitted. As I say, the point is met by 
the provision for discussion on the major question that th@. Grant be made. 
My Honourable friend really wishes that .the Grant be not made, and I do 
not think it is necessary for him to move that it be not made. Therefore 
I do not think myself that that particular motion is in order. 

Kr. President: The difficulty that the Chair feels in .this connection is 
that under the provisions of section 67 A (6) the Legislative Assembly may 
assent or refuse its assent ,to any Demand or reduce the amount referred 
to in' ally demand by II reduction of the whole Gra.nt. That perhaps means. 

( 1194 ) 



u.& 
-that the Members of this House have got a right .to make a momon to re-
-duce the amount referred to in any Demand by a reduction of the whole 
tGrant, which practically. means the omDsion of the whole Grant. If there 
is any rule which is inconsistent with these provisions, that rule is "UN 
~iT  in my opinion, and the proper procedure for the Government of India 
is to get the Government of India Act· amended. 
Mr. L. ~ (Secretary, Legislative Department): May I suggest 

that, as I underatand your ruling, Sir, the effect of it .is that to move for 
a reduction of the whole Grant is the SalDe a8 to move for the omission 
of the whole Grant. Might I draw your attention, Sir, to the provisions 
of sub-section (2) of section 72D in which it is provided with reference to 
the Tocal Council tha.t it may reduce the amount therein referred to either 
by a reduction of the whole Grant or by the omiuion 01' e ~ of any 
of , the items of expenditure of which the Grant,is composed. May I put 
it to you, Sir, tha.t the distinction between "omitting" and "reducing" 
is quite clearly established in that sub-section, and that if we proceed to 
interpret sub-section 67 A (6) as if to reduce were the same a8 to omit, 
we shall be in my opinion failing entirely to recognise the distinction. 
To reduce is to take away part of something, and to omit is ro take away 
.the whole of something. 

JIr. PreIldeDt: To which section "did the Honourable Member refer? 

:pIr. L. Graham: Sub-section (2) of section 72D. 

Mr. President: That section refers ·to the procedure to be followed in 
the provincial Councils, while the section I lave referred to deals with pro-
cedure in connection with the Budget in this Ast:lembly. I should like to 
know really what is the practice in the House of Commons on this question. 

The 'Honourable Sir. Aleunder IIgddiman ~ I think, Sir, I should be 
justified in saying that the Speaker would never allow the direct negative 
j.o be moved by way of amendment, but would permit discussion and 
voting on the substflntive proposition. Really this is a Ivery small point. 
Weare not attempting to prevent my Honourable friend from discussing 
the ques.tion of the rejection of the whole Grant. I was merely stating 
'What I thought on the point of order. It is open to my Honourable friend 
to bring forward the objects 'of his amendment on Sir Charles Innes's 
motion, that is to say, to show reasons why no Grant at all should be made. 

Mr. President: Ordinarily, the normal rule is that all e ~ ' 
which are the direct negative of the original motion are out of order, but I 
cannot get over the provisions of Government of India Act which appear 
to give express power to any Member of this Legislature to move for the 
reduction of the amount referred to in any pemand by &he reduction of the 
whole Grant. I should therefore Uke to be enlightened exactly as to what 
·the practice of the House of Commons on this question is and what is the 
meaning attached to the words " reduction of the whole Grant " there. 

The Bonoan.-. Sir Bull Blaeke" {Finance Member): I can say 
quite definitely that this sort of. motion would not be in order in the 
House of Commons; they would treat it as a direct negative. 

Mr. A. Bangaswaml Iyengar (Tanjore cum Trichinopoly: Nm-Muham-
"1D&dan Rural): May I cite, Sir,. only this much from May's ~' i e y 
Practice" 'I 
•. ' .. The 'O i ~ may vote or refuse a grant or may redues the amount thereof 
41th ... 'by a red.uot.ioo of the whole grUlt ,r . 
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Tha,e are the express words of the Statute here: 

.. or bv the omtuio... ,. reduction of items of expenditure of which the gran'· I. 
composed. T. . 

The Parliamentary rule is perfectly clear on the matter, Sir, and I can read." 
the text of it. 

The Honouable Sir Basil Blackett: That is the rule. but at the same-
time it is perfectly true that the Speaker would not allow such a motion. 

Kr. A. Banpswami Iyengar: If the Speaker disobeys the rules it is 
not for us to discuss that here. 

The Honourable Sir Aluander Kuddlman: Weare not on anv matter 
of substance. It is a ·matter merely for your decision, Sir. If 
you hold that my Honourable friend is in order in moving 
the total omission of the Grant, the skies will not fall down. As 
you asked me on the point of order whether it was in order 
under the amended rule, I gave my opinion and I do suggest that really 
it is not worth while to have a lengthy discussion on it. We are not 
fighting on the question of any principle. In whichever way it is decidect.: 
my Honourable friend will be able to bring his motion forward, and there-
fore. as far as I am concerned, I am quite prepared to leave the matter 
in your hands, Sir. 

Kr. PreBldent: The point is important because the same question will 
again arise in connection with :bemands for Grants in the General Budget,.. 
and .therefore it is necessary to make the position once and for all absolutely 
clear. To my mind the point is not so unimportant as the Honourable-
the Home Member thinks. It is necessary that I should give a definite-
ruling once and for all for the guidance of all concerned. 

Kr. S. SriDivua Iyengar: Standing Order 72 remains intact and i~ 
throws a flood of light upon this question which the Honourable the Home-
Member raised. 

Kr. PrestdeDt: That is merely a slip. The Government of India con-
template the amendment of the Standing Oraer. When they amended the-
rule they forgot to amend the Standing Order. That is no argument. 
When the Standing Order is inconsistent with the rule it is ultra ."irea. 

. OolODel I. D. Crawford (Bengal: European): If this amendment for' 
the omission of the Railway Board Grant is carried, the rest of the 
amendments desiring to bring forward other points of policy on the Rail-
way Board would, I understand, not come up. 

Mr. PnII48Dt: That is so. 

Oolonel I. D. Crawford: If, however, the procedure suggested by the 
Honourable the Home Member is adopted, I presume .1ihese amendment8 
will have a ~ of being moved prior to the whole Demand being' 
rejected. It woula be for the convenience of Members if that procedure 
could be .adopted. 

lIr. PnBldent: The amendment involving the largest out will,accord-
ing to ~ i e  be taken up first. The next amendment on the agenda.. 
is the amendineilt of Mr. Brinivasa. Iyengar involving a. cut 'of the whole-
a.mount minu. Rs. 100; and therefore even if the amendment for the total:' 
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omission of the Demand is held to be out of order the other amendment 
will be taken up. If that is carried, most of the amendments on the paper 
will automatically drop. That point, therefore, does not carry 118 any 
further. 

lIr. A. Bul .... ami 11l1li11: May I ask for'"information on this point,. 
Sir? Sir Alexander Muddiman said that this was a small point and that 
really we are out here to discuss the substance of the motion that the Hon-
ourable Mr. Srinivasa Iyengar wants to move, namely, the rejection of 
the Demand. If so, Sir, may I enquire whether Sir Alexander Muddiman. 
would consider sub-section (6) of section 67A: 

.. The Legislative Auembly may BUeDt or refuse itsB8ll8llt to any demand ....• r 

The motion before the House is that the Demand be omitted. Suppose we 
put down a motion that the House do refuse its assent to the demand,. 
would he consider that to be in order? 

The JlODOUl'able Sir .A1eDDder K ..... tman: No, Sir. The only i ~ 

that I am contending is that an amendment should not be a pure negative. 
It is exactly the same as when, to give a OODCrete example, I move in the 
House •• Tltat this Bill be passed". In order to oppose that an amend-
ment cannot be put down "that ~ Bill be not passed." That is the 
whole point as far as I can see. 

Mr. Preslden\: There are so many lawyers in this Assembly and 1 
expected them to help the Chair in this matter. It is not an easy ques-
tion and I should not like to dispose of it without full consideration. The 
object which the Honourable Member has in view could well be served 
by proceeding to the next amendment, which involves a aut of the ~ 
amount minus rupees one hundred. I hope ~e Honourable Member will 
not press me here and now to give a ruling because it is a very important 
question. Will the Honourable Member therefore proceed to the nen 
motion? I should make it perfectly clear that I have gi'ven no ruling on 
this question at present. 

Mr. S. SrlDivua IJenpr: Certainly I bow to your ruling, Sir. 

The motion that I move is: 

.. That the Demand nnder the head • Bail_y Board' be reduced by Bs. 9,42,Il00. ,. 

There is a typographical error, Sir, in the motion as typed. 

1Ir. Pnalcl8D\: An error on the Honourable Member's part or an error 
on the part of the office? 

Mr. S. siIDlvua IJIDIAr: The offiee. 

Mr. Pr8IIld8D\: Mr. Graham. the Honourable Member suggests that the 
office is responsible for the error. 

1Ir. L. Gn.ham: The office does not type these amendments, but they 
are done by the Press for which my Honoumble friend Sir Bhupendra. Nath 
Mitra is responsible. 

Mr. Pnltdent: What I want to know is whether there is <an error, no 
~ by whom. . 

lIr. L. Grabam: If I get the original notice, I will be able to tell you. 
Sir. :t will RO. and fetoli it. . . 
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JIr. 81 StiDlY .. lleapr: Now, sir, the subject which is sought to be 
.ra.ised by this motion .is of gJ'8&t importanoe. It has been twice' threshed 
\lut in this House a Id .that is no reason why it should not again be brought 
to the notice of the Mllmbers of this House as well as of the Government, 
and that is the only reason why I bring it up again. There is a tendency 
on the part of some to hold that if once a motion like this is carried and 
it is not given effect to by Government, there is no use repee.ting t1iat 
motion. Members on this side of the House will, I hope, agree with me 
that. that is a very bad precedent. We have got to urge our point of view 
again and again. both the general point of view e.nd particular points 
which Members may have got in connection with a motion of this desorip-
tion time e.nd again, till the Government yield to our demands. I do not 
;;herefore think the.t this motion will be looked upon by nOIi-officie.l Mem-
l,ers in this House with anything but the sympathy which a motion of 
thi» description must deserve at their hands. And I want also to make 
it perfectly clear that when ·once according to the rules a Budget is enabled 
teo be framed by the Government in two parts, each. part under the rules 

~  ~e treated as a separate Budget and dealt with according to the 
rules. Therefore, there is no se.nctity connected with the Railway Budget 
as i~ i i e  from what is known as the General Budget. 

Coming to the figures in the i ~ Budget, it is clear that the railway 
administration is responsible for controlling at least as large a revenue and 
as large an expenditure as are comprised in the General Budget, and the 
j'ltorests involved are political, administrative and economic. The implica-
tions of the railway administration are of so far-reaching and permanent 
impGrtance that it is impossible that, e.nything but a motion of this descrip-
tiOn ce.n satisfactorily concentrate attention upon the various grievances, 
and above all the capital grieva.nce as to the hopelessly unsatisfactory 
che.ra.cter of the constitution a.nd the composition of the Railway Board. 
Just as a motion to omit the Demand under the Executive Government is 
as appropriate a ·way as any other of drawing attention to the imperfect 
system of government and the administration generally, a motion to direct 
attention to the grave irregularities. e.nd more than irregularities. to the 
grave i ~ ie y of continuing a Railway Board of this description is as 
urgently called for, aa the Railway Board takes the place, under the Rail-
wav Board Act of 1905, of the Government of India. It is n thousand 
pities that that Act was passed, but we have got it and the Railway Board 
claims to be the delegate of the Government of India and as paramount as 
the Government of India. I do not know that there is any other 
Occasion than this. upon which to press before the House. the point of 
view for which I stand. namely. that the railway administration should 
certainly be a transferred subject in the hands of a Minister, and it should 
not be controlled as it is controlled at the present moment. The Railway 
Board. for instance, as has been repeatedly said on more than one occasion. 
by Pandit Motilal Nehru in 1925, and Mr. Jamnadas Mehta last year, 
is a wholly irresponsible body. It may be responsible to the Government 
of India, but it is certainly not responsible to the Legislature, and in 
addition to that we find that the powers are all delegated to the Govern-
ment without any statutory safeguards. The gravest defects of the pre-
·sent system of administration and of legislation in India, which are alike 
applicable to the railway administration and genElral administration are 
these. Not only do we vote e.lwa.ys more money than the G9vernment· or 
railway administration needs, but we allow rule-making powers to 60urisli 
unabated. Notincationl!l are issued and rules are made by Govemment. 
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·The Executive Government or Railway Board becomes a subordinate legis-
lature directly subordinate to the lndian Legislature; but they issue rules 
and notifications and the whole legislation of the country takes place under 
the auspices of the Executive Government. Rules are not placed befOl"8 
the Legislature before they are adopted; notifications are not placed befom 
the Legislature before they are adopted; superior appointments, that is, 
-Chief Commissioner, Financial Commissioner, Members of the Railway 
Board, and other first class appointments are not placed before the Legis-
'lature before they are adopted by the Government. The Legislature has 
no opportunity of discussing questions of policy in connection with appoint-' 
'ments. When, according to the division or functions which may be accept-
ed, a legislature cannot directly make appointments, it does control appoint-
ments by exercising supervision over the executive. Here neither the 
executive nor the Railway Board can be brought up properly before it. 

1Ir. L. Graham: With your pennission, Sir, may I, before the Honour-
.able Member goes further into his speech, read out the original motion: 

"  I beg to move : 

• That the Demand under the head' Railway Board' (pages l-a) be reduced to 
'Rs, 9,42,900 '. Of 

1Ir. S. Srinivaaa Iyengar: I am· sorry it is a typographical error on my 
part, It should be .. by Rs. 9,42,900." 

Mr. President: The Honourable Member admits that it is his mistake 
and not of the Department 01' the Press. 

• 
JIr. S. Srinivasa Iyengar: Sir, I wish to present before the House two 

aspects of this railway administraticn. One aspect is that this Railway 
Board cannot be regarded, as the Honourable Sir Charles Innes, the Com-
merce Member. claims it to be, as a technical and expert body. 

)fr. II. A. .JinDah (Bombay City: Muhammadan Urban): May I rise 
to a point of order, Sir. What is the motion before the House? Is it to be 
reduced to or by? 

JIr. PresIdent: By. 

lIr. II. A. Jinnah: It has been corrected now? 

... PresIdent: Yes. 

JIr. S. SrlDivasa Iyengar: I was about to impress upon the House and 
e~ e  the point that the Railway Board cannot be regarded as 8 

techmcal board. What the Inchc8pe Committee ttaid was that the Railwav 
B<;lard ~  be. treated ~ a business body, which is quite a different 
thing from Its bemg descnbed as a technical and expert body; but apart 

~ these ~  whet?er it is t.o be described as a tecluiical body or 8 
busmess body, It goes WIthout saymg that·the centre of gravity in the rail. 
way administration is with the Railwav Board. In the nature of thin"s 
it is i ~ib e that the policy can lip in the hands of the Commerce e~
ber or the ~ e e  of India. The policy of railway. administration 
must be entIrely lD the hands of this. Railwav Board. No doftbt the same 
generqJ e i~i  by the Government, as· in the case. of other depari-, 
TI?entJl., may e ~ but that e e~  supervision does not preclude the 
dll'eet control of raIlway admimstratlOn by this Railwav Bos.l'd in all ma.tters 
.and aspects. . 
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I submit also that the differentiation which is sought to be made between-
railway administratioz ~  other general administration, namely, that the--
railway administration ~  be treated as a commercial concern or a com-
mercial departIxlent does not carry .the Government further, for I under-
stand that the Commerce Member represents the Department of e e~ 

and Commerce comes under general administration and not under rail-· 
way administration, and the fact that the railway is treated as a commer-
cial busine88, the railway administration as a commercial  business, does 
not invest it with greater immunity from the criticisms of this House, nor' 
does it enable this House to regard the railway administration as unfettered 
by all those obligation8 which it is the duty of this :House to impose upon' 
every branch of the administration. Having regard to the fact that nearly 
125 crores, as I understand, are controlled by this railway administration, 
and having regard to the fact that it is not in the hands of a Minister' 
responsible to this House directly, it is all the more incumbent upon thi8 
Legislature to omit this Grant which is now demanded by the Govern-
ment. . 

In 1925 my Honourable friend Pandit MotHal Nehru moved to omit 
this Grant. That motion was lost on that occasion. but a token motion to-
reduce it by Rs. 100 was adopted by tIus House on the ground that there 
were grievances connected with this Railway Board. Then, last year, my 
Honourable friend Mr. Jamnadas Mehta made the same motion as that 
for which the motion I am making is a substitute, and that motion, after 
a ~ discussion in this House, was . carried. Nevertheless, after these-
two motions, what is the progress  which the Railway Board and the Gov-
ernment supervising the Railway Board have made in connection with the 
railway administration? I do not think in any important branch of rail-
way administration you can say that you have made substantial progress_ 
For instance the most important matter that was urged on both oocasioIUt 
and that was made an integral part in the words of an Honourable Member 
of this House of what has been called the convention Resolution of Septem-
ber, 1924, was the appointment of Indians as members of the Boan! and 
the rapid Indianisation of the railway services. These two matters remain 
very much where they were. Even if it can be said that a few more 
appointments have been made in the superior railway services, I think, 
having regard to the total number of superior officers, it cannot be said' 
that the increase that has been made during these years is anything but 
of the m08t negligible and contemptible description. So far as the Rail-
way Board itself is concerned, my grievances and the grievances of this 
HOU8e are far graver. It was made a part of the convention that Indians 
should be appointed as .members of the Railway Board as early as po8'-' 
sible .  _ 

The Jlonoarab1e Sir Oharlesllmes: Not a part of the convention. 

JIr. S. SriDlvu& IJeDgu: I think it was a parl of the convention. 
'!'he JlOD01Il'able SIr Oharles limes: It flas an annex to the conventiOlt. 

Mr. S. SrlDlvua Iyengar: Unles8 the Chair says otherwise, I am not 
going to submit to any derailment. Clause (1) of the convention, apart 
from the whole convention, says this Assembly further recommends that 
the railway services should be rapidly Indianized and further that Indians 
sbeuld be appointed as Members of the Railway Board as early .. 
possible ...•. 
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'!"he Honourable Sir Oharle. Innes: 1.'hat is not part of the convention. 
'.rbot Hcm.oarable Sir BMil Blacket\: .. Apart from the convention." 
AD IloDourable Kember: That is .part of the Resolution. 

JIr. PrealdeDt: Order, order. 
JIr. S. Srbii ..... lJeugar: I hope I shall be able to take care of myself., 

Sir I find both parts of the Resolution are, as required by the rules" 
e~ recommendations. Clauses (1) to (9) of the Convention are only 
recommendations, "This Assembly recommends," and clauses (1) and ~ 
are also further recommendations. When you say, "Apart from the 
(obove Convention, this Assembly further recommends,' 'it is part, of the 
same document, and I say it is a further convention, and it was regarded 
8S a further convention. Whether you call it an annexure, or call it an 
appendix or anything, it does not in the least matter, the substance of 
it is there and it was done at the same time and is an.integral part of 
it .... 

lIr. A. RaDgI8'Wami Iyengar: And it was adopted by the Hous(' as s' 
whole, including the officials. • 

JIr. S. SrIn1vua lJengar: I find, Sir, that the President of the Legis-
lative Assembly -put the whole of this motion as one motion: 

.. The question is that the amended Resolution, as moved bt Sir Henry-Monc:ritdf, 
Smith, and as subsequently ameaded by the House, be adopted. ' 

The whole of it is adopted as one Resolution and can be found at 
pages 3869 and 3870 of the Debates of this Assembly in 1924. Call it a 
lJroviso, call it a rider, call'it another clause or a separate section, it does 
not in the least matter. it is as much a . part of the convention. It is per-
fectly trve that Sir Charles Innes, when this was adopted, did n9t raise· 
any objection to it because.l undemtand the whole of this Resolution was' 
the subject of negotiation and was adopted by the House as a whole and 
Sir Charles Innes did say he did not bind himself to the dates. "I can-
not bind myself to dates," he said. But that is the Resolution of the' 
House. I am not concerned with what Sir Charles Innes said, 1 am only 
dc-aling with the Resolution of the Ho':lse, which when it is adopted and' 
the Member of Government does not vote against it, 1 take it is binding-
upon him as much as upon everybody ('lIse. Of course, even if he votes' 
in favour of it, it is only a recommendation and can always be set at 
naught by ~ Government, but that is quite a different matter. I find' 
the Honourable the President when he was a Member saying in the debate 
in 1925, on page 1509 of the debates: 

.. An integral part of this ao-called Conveation Resolution of last year was that. 
IndianR shoald be appointed on the Railway Board." 

I have that high authority also. But, Sir, a.pan from this digression, 
I submit it is not by any technical evasions of this character that the Gov-
ernment can seek to escape from their obligations. That is not a right 
thing; that is not a proper thing; that is certainly not a just thing. Let 
us look at the substance of ~  this Resolution i ~ It is true· 
tha.t, Sir Basil Blackett promised to weight,the scales in favour of IndiRJ)S:-' 
when ,the time came. No doubt he was unable to be a prophet on that 
occasion. He said he could not prophesy, but he would weight the scales. 
and we did wait, and when the next vacancy occurred we did not see any 
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weighting of the scales in favour of Indians. Sir Charles Innes meu.iion-
.ed Sir Basil Blackett's promise to weight the scales e i i~ y in favou.r of 
Indians when the e ~ ~ y occurred and treated that as an assurance, 
and.such an assurance as the House should be able to accept. Neverthe-
less, Sir,when the vacancy did occur, the vacancy passed by and no 
Indian was appointed. It was not stated that there were no IndianS who 
.-("oWd be appointed. Of course that is a proposition which we on this 
f.ide of the House are never, I hope, going to accept. I do not suppose 
any Indian can accept that posjtion. Can it. reasonably be said that there 
ate· no Indians of expe-rience in railway matters or in service or no Indians 
who are retired officials who are competent to fill these ,posts with con-
t.iderable ability? .  I think this is really a matter, Sir, which requires far 
more attention than has been bestowed upon it. To have the House. trifled 
",ith by the Gov'ernment in this fashion for three years I say is certainly 
a matter which requires the severest possible condemnation by us of the 
Railway Board and of the Government. Sir, I do not agree that it is a 
technical body; I do agree that it is a business body. A Government also 
IS a business bodv and this business body can certainlv have Indians on 
it, and I think that it is not only one Indian that should be appointe-d; 
the majority of the Members of the Railway Board should be Indians, and 
. unless at least half the Members of the Board are Indians it cannot be 
i'ollid that the railway policy is at all controlled in any way by Indians. 
The increasing association of Indians with the administration in all its 
aspects which is in the Preamble to the Government of India Act is ren-

o dE-red nugatory. What is the use then of giving power to this Legisla-
ture to refuse its assent to any Demand when we do not exercise that' 
power on such an occasion as this? His ExcelIE'.ncy the Governor-Gen-
eral told us the other day very properly that this House ought to assume 
a responsibility greater than is ex,pressed in the Statute. NOVl', "Sir, this 
responsibility is expressed in the Statute and ihat responsibility is to re-
fuse assent to any Demand. The Government of India' Act, therefore, 
cf)ntemplates that the whole of a Demand can be refused,' and I submit 
there can be. no better reasons than the reasons to which I have just ad-
vf'rted. For the reason that there is no sufficient number of Indians on 
~ e Railway Board and the Government have not observed-I will not 
say their promises because we are· not concerned here with their promises-
. ~ the Resolutions of this House: they have not carried out the Resl>-
iutions of this House and for that reason thev deserve censure and this 
i~ the. most appropriate WRy of censuring the Government in that matter. 

Then again, Sir, I Rubmit the Railway Board must be regarded as re-
sponsible for the railway administration' along with the Government. 
Now the railway administration  in no aspect of it can be said to be im-
proving. We must render our thanks for the small mercies of the Raven 
Committee. It has boon said that the Railway Board appointed the 
Raven Committee, that they were very frank about it and courageous about 
it, but of course all this would mean further expenditure. It is easy to 
admit facts, it is easy to admit mistakes when there is no other way of 
covering up inefficie.ncy, maladministration and gross breach of trust. 
A i ~ to the answer given to a question put by my Honourable friend 
Mr. Kelkar on the 23rd January 1927, 30,000 wagons werefeund to be 
. superfluous. We heard the other day that they wet:e sllperfttlOu8 ~ 
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because of the monsoon season or the non-busy season but that in the 
busy season all of them would be empl"yed. 

JIr. '1'. O. QoIIwami (Calcutta Suburbs: Non-Muhammadan Urban): 
They did not say all. 

JIr. S. SriDivua Iyengar: Some of them would be emp101ed. The: 
&DBWer which is printed at page 211 of the debates is of 
a most. unsatisfactory character; and the answer really accumulates the 
grievance because while on the' one hand they have been spending 60 to. 
75 crores during the last 5 years in the improvement of marshalling yards. 
terminal facilities and better marshalling yards, the reduction of idle hours . 
of wagons and the reduction by doubling of tracts and adoption of new 
r&.ila and strengthening of tracts and bridges enabling the Clm'YiDg capa-
city of vehicles to be increased, it appears that while they spent 60 to 75 
crores during the last 5 years, we find that as a matter of fact, on the 
other hand, they have gone in for a surplus of wagons, 30,000 wagons. 
This shows the grossest extravagance. Now, supposing a Board com-
I.osed e i~e y of Indian officials were in charge of railway Mministra-· 
tlOD, what would have been the result? The physical approval which 
the rising hopes of the Government party on the other side 80 often mani-
fest on the somewhat :ft.imsy wood-of these tables would certainly mam-
it'st itself much more loudly whenever they found Indians going wrong. 
But is this not an occasion when the other side should see that notwith-
I:Itanding their boasted efficiency, there is the grossest mismaJ;lagement 
spread over years when their attention is drawn to it? Is that not an 
indictment? Is that not a· most eloquent (:ommentary which comes to 
our rescue when we have got to tell them that we are as fit as they to·· 
control the railway administration? The H9nourable Sir Charles Innes 
said yesterday that they cannot carry out any constructive work without 
mistakes. That is the same thing which we frequently say when we are 
charged with our mistakes. We say we are carrying out our constructive 
work and if we make mistakes we say also it is by making mistakes that 
OIle learns. But it is grotesque for a Government which claims great effi-
~ie y  which claims that Indians are always  lower in efficiency than 
England-trained officials, which claims all this and more-I say it is gro-
~e e for them to say that they are making mistakrs. After all the ex-
perience, after all the technical knowledge, after all your mechanical' 
engineers and your chief engineers and various other things-, for you to 
admit that you make mistakes, aft.er your  wonderful system of auditing 
and your wonderful system of store-keeping-which by the way according 
tc the Raven Committee needs the most drastic revision-after all that 
for you to say that you are making mistakes is the most thorough exposure 
of vourselveR. And if the Honourable Sir ChR.rlet> Innes said all these 
i ~ things, it was only becanse he had to make a virtue bf necessity. The 
efrors were too palpable for words, and it was impossible to camouflage 
them any further or any longer. I submit, thereforf', Sir, that the time 
has come when we should again repeat our condemnation of this svstem 
snd that we should ask for a drastic revision of this Railway Board ~  a. 
drastic revision of its composition and also that the railway !Wlicy should 
be brought up by means of specific Resolutions frequently before tIie, 
House and not simply during th!' debate on the Budget. That is the only 
way in which control over this railway administration can be exercised bv 
this House. I do not propose to refer to what was referred to by my 
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Honourable friends Cl this side of ·the House in connection with the stocks 

" of stores. It is the"s .In black a.nd. white at page 81 of the Raven;CoDl-
.nlittee's Report. It is nothing short of a scandal that they should have 
.·thrown away stores under the pretext that they were reducing the stock 
for purposes of accounts. We have already had that. Not only that, 

· but we have had many other grievances. The railwaymen's grievances 
· sre there in plenty and those grievances have brought about unusual 
-disturbances at this time of the year when they should not. Weare 
.wterested directly in preventing strikes and disturbances. It is not 
sunply as Indians that we want railwaymen's pay increased, but we want 
.the capital to earn money properly and if there are these unusual distur-

.bances and the railways are dislocated then the railways lose their earn-
jngs and the capital at large loses the interest which ought to come to it. 
And therefore we are all the more interested iI1- seeing that the railway 

.administration is made far more efficient. Of course it is perfectly true 
·that you cannot all of a sudden increase railwaymen's wages by an enor-
mous amount; but has any serious attempt been made to deal with these 
lailwaymen's grievances? And after all is not the contentment of the 
em.ployees the best proof of the efficiency and the skill of the railway ad-
ministration? And if you find that in a business season like this the rail-
waymen go out on strike on a large scale and traffic facilities are dis-
located, is that not a reason for saying that there must be something rotten 

· ill the ra.ilway administration? I dismiss with contempt the suggestion 
that people on this side of the House or their friends outside the House 
go and instigate people to riot or to go out on a strike. I think no Indian 
really cares to do it, and if there are any, they must be very few mdeed. 
Is it supposed that respoDS!bility is confined to one side of the House and 

· we are not responsible people as if we have no interest in the country 
· and people who have come over here have got interest in the country? 
It is adding insult to injury to say that they are trustees for us and it is 
-they alone that can look to the interests of this country. Weare as 
. much in a· position to look after the interest.s of this country. We 
b.nve an equal right to make pronouncements on our very many grievances 
snd it is the duty of the Government, if they are really to be the ex-
ecutive carrying out the behests of the Legislature,-to remember that 
the Legislature is not here merely to register the decrees of the Executive 
Bovernment. If that is the fashion in which the ordered progress of the 
·constitution is to be marked I submit it would be a tragedy. It is quite 
d('ar that that should be the case, if my Honourable friends on the other 
e;de want co-operation from Members oil. this side of the House. There-
fore, I would say that they must accept most cheerfully this motion which 
I have made and they should even welcome and vote in favour of it in 
crder to show that that humility, that real spiritual humility which comes 
'M grace is also not lacking in them. Then only the confession that 
they have made mistakes can be accepted as true .. but if you say, "I have 
made mistakes but still I resist this motion to reduce this Grant" then 
we are entitled to question the proprielry of a statement like that. I there-
fore ask the House to look at this motion in the spirit in which it is made, 
namely, that the Indian point of view has not been kept at all in connec-
tion with the railway' administration either in the matter of the consti-
tution of the Board or the powers of the Board, or of the powers I)f this 
tJegislature, or of the way in which the rn.iIwRY policy ill controlled. And 
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:lndian poi!lt of view is not kept in the sorry tale of extravagance 'whether 
in the case of wagons or of stores or any other case, staff quarters for 
instance. 'The Indian point c5l view is not kept in the matter of the rail-
waymen's grievances either. Therefore, for all these reasons I say that 
the railway administration in India still remaina a wholly foreign adminis-
. tration, an alien administration out of touch, out of all sympathy and it 
Js not at all suited to the needs of this country and to the aspirations and 
the requirements of the people and therefore this cut which is a substitute 
:ior the motion to oinit the .. Grant should be adopted by the House also 
with the concurrence of ~ Govemme.nt.Just as they accepted the 
-convention Resolution this should be accepted by them. This must be 
thtl convention till they put Indians on the Railway Board. To say that 
:fAS early as possible they will do it and then put it off for three years as 
they have done is not right. I must go to some new English dictionary 
tor the purpose of finding out the meaning of •• as early as possible". Of 
-course, the words are there, I suppose, for the purpose of concealing 
,thought, but I am sure that my Honourable friends on the other'tide did 
nllt use those words when they were adopted,. for the purpose of eonce8I-
ing thought. Therefore, they must face the facts that the Indians are 
, .. lOused enough and that they wiD insist upon their rights and the time 
,has ~ e for Government to yield7to those rights and with good will sub-. 
mit to the inevitable an:! accept the motion in the spirit in which it is 
made. If co-opera.tion is offered on the one side co-operation f38n be aoo6pt-
-ed on the other. I find that there was a chorus of congratulations to 
·clle Honourable Member in charge. I have not the privilege of an acquain-
tance with Sir Charles Innes, nor have I had the doubtful privilege of 
.having been in the Assembly during the last two Sessions. 
Mr ••• :authDaswuny ·(Nomin1lted: Indian i i ~ You have the 

-.privilege now. . 

Ilr. S. SriniVIS& Iyengar: I will only add that before he goes he can 
'put the coping stone upon the convention Resolution by recommending 
to Government to accept this motion. 

Mr. 1I. G. Oocke (Bombay: European): Sir, I do not ~  whether 
the Honourable gentleman who hQS just sat down intended to make & 

'Serious speech or a humorous speech, but he has certainly faUed to carry 
'very much' conviction to this House,-(Some Honourable Member.: 
•• Question 1" ') judging by the manner in which it was received. The 
Honourable Member seeks to reduce the Demand for the Railway BDard 
'by the whole.pf the amount except Rs. 100. But his chief aim appears 
to be to substitute his friends on the Railway Board ~ the present in-
cumbents. Does he suggest that they will be prepared to work for Rs. lOO? 
~A  Honourable Member: .. Certainly.") If he wishes the Railway 
Board abolished I did not hear him suggest any alternative. He merely 
suggested that those carrying out the work to-day are not suitable and 
therefore I suggest -that the amount by which he seeks to reduce this 
Demand is rather abs'fu-d. There is another aspect of this question which 
was just touched upon by my Honourable and gallant friend, Colonel 
. Crawford, earlier in the morning. If a cut of this large BlDOunt is put 
,down and debated seriously we gain nothing by it e e~ it is passed or 
whether it is thrown out. We are deprived of the right of really offering 
'useful criticisms of the Railway Board .by discussing short Illotions in eon-
"tlection with points arising. Therefore it se¥DB to me that Honourable 
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[Mi. H. G. Cooke:] 

Memben on the ~e  aide should endeavour not to move these large cu. 
if ~ey really wish th.\t ~ budget worli: of -this House should be lerioual1" 

~. .' 

The Honourable Member said that Indians were available, tltat thera" 
were Indians who could fill posts with cooruDderable utility to the oo1lDfil7, 
and he also said, •• we are as Jit as you." The whole point is that the 
railway management in this country wants the best ~e  obtainable. We 
know that we have "recently lost two men of conliderable ability. It_ 
not easy to replace those mei:J. even by Ela'Opeans or Americans or by 
anybody elle. Honourable Members may remember that some years ago 
the Great Eastern Railway took over al their" managing director, aD 
American. Considerable "opP.OSition was raised at the time to that, but I 
believe the appointment was amply justified. In the Railway Finll108" 
Committee the other day in connection with Sir Robert McLean's depa-
ture, I put the question to the Financial Commissioner whether it would 
have" possible, had we desired to do it, to bring in an American, or • 
Frenchman," Gr an Europea6 of any sort, on a salary of Rs. 10,000 a month 
if we thought it a commercial propositiqp to do so. And I was told that it 

• could not be poasible under our e~ rules and that"'the maximum pay 
that we could pay to anybody, howeva' efficient, was Rs. 8,500 plus 8DI 
allowance of another Rs. 1,000. That point WR!; taken up by a Bombay 
paper in a leading article which I was reading last night and it is" stated 
there 88 the conviction of the writer that this sort of thing must cease if 
the Indian Railways are to get the best men. Of course, if you do not. 
want the best men and if you consider that the Railways could be run by 
appointing m .. with a few years' ~e e. then, I am sorry for tl;ae. 
"future of the Iildian Rail\ltays, because i am perfectly satisfied myself that 
it is a' job for the specialist, for the expert, and the number ofi"men who 
are fitted to step into the shoes of people who are leaving after a very 
considerable number of years' experience in this country iI, I S8Y, very 
limited indeed. 

The Honourable Member also stated that a more frequent reference 
should be made to this House in oqpnection with railway matters. He 
appeared tc"> desire that this House should become a sort of"_ Board of 
Directors. I think nothing more terrible could happen than that this 
House should be constantly consulted in connection with the administra-
tion of Railways. Annually there is ample opportunity, provided largt' 
cuts are not put down to prevent criticisms as in this case, but annually, 
aparl from that, there is ample scope and time for criticism of railway 
12 N mattt'rs. The suggestion that this House should go into com-

001!l". "mittee throughout the year to avoicl strikes is one which, I am 
afraid. would have a very serious effect. It is ClUe of the evils of State 
management that strikes and labour matters are open to discussion in an 
Assembly of th!s sort. Whatever Honourable MemJters may say who are 
interested in labour, there is no question whatever 1hat it is not the right 
way to deal with labour matters Or stri:ke.s, by debate in this Assembly. 

JIaulv1.nbammad Yakub (Rohilkund and Kumaon  Divisions: Muham-
madan Rural): Be ~ recoming. ~y vote against the motion ~ OBe ' 
by my Honourable friend Mr. SnDlvasa Iyengar, lowe it to myself ~ 
make my position clear as to why I am going to "dopt this a.ttitude. Sir, I 

"" 
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• qy.ite agree with the Honourable the Mover of the motion that our grievance 
again. the Bailway Board in not appointing at least one Indian on that 
body and their attitude in not making appreciable progreSS in the way 
of Indianisation are certainly quite valid and genuine and this attitude of, 
the Railway Bi:>ani calls for a strong protest and cmumre on. the part of 
tlus Houae. Sir, li am quite prepared to record my vote in favour of 
motiOll8 of this character when they will.be diseusaed in the House but 
I do not find myself in a position to vote for a motion which amounts, 
to a ~ B  of Gl'&Ilts and which encourages or invites the Govem,r 
General in Council to use his power of ~ i i . i . I CODSider it detri-
meatal in the best. interelts of the country to eJlCOUl'888 the Governor 
Genera1 in Council. ~. uae the special and emergency powers which are 
vested in him by the Government of India Act. I do not see what real 
good motions like this can do to the country. These. motions ~ e DOW 
become 801Dething' like annual fixtures, something like the Bower .shoW' 
ar the horse show at Delhi. Really we must go on protesting ana we 
must try to protect our interests or-we must go on ventilating our gr;.,pnces. 
year after year, month after month and day hy day. But, .. Sir, the 
methods of ventilating our grievanCes and making our detru6tB Il)U8t be 
more re880nable ldid moredignifi84L,thRD, the way which this moti9n pro-
poses. With these remarks I oPP.' tlb!lIrnotion. '  . 

Paadit IIoU1al Iebn (Cities of *he United Provinces: Non-M"u1l8m" 
mad an Urban): Sir, I rise at an early stage of ~ e debate more for the' 
purpose of disillusioning my friend Mr. Cooke and others who perhapa. 
share the same opinion with him. He was not sure whether the motion 
was moved by my Bonoor¥le ie~ . Srinivasa ye~  seriously or 
in"'a light-hearted way .• ,Now, Sir, If the ,.,....,ing and purpllt of a ~  
is to be judged by the language whioh is employed, if it is to be judged by' 
the maimer in which it is urged. then I say there could be no reasonable 
doubt in the mind pf any rne who is inclined t{) take a· serious view of the-
subject, about thh siDeerity and seriousness of the speaker. Apart from 
that, the' subjects which he has touched Qpon are subjects which as my 
friend the Honourable ~ . Cocke Will come t{) know bv and b,-are bY 
no means I. bouquet of fll'lwers for ~e Railway Board: They ~i' e ~  
soon feel rather scared· b~  them. (An Honourable Member: They 
don't. ") Well, let me examine how far they are impenetrable to good 
feelings. At any rate the Boutle will feel it and that is all I care for. The 
Honourable Mr. Cocke said" What is the use of talking of Indian members. 
We want the ~ melL ", I suppose by that weare to ~i  that the 
perRons whom we have got now are the best possible men that you could 
get. And, Sir, what is the surest. test of it.? To sep what they have done. 
Itave they done anything which entitles them even to the' cempliment 
of' being 8verage busines!;l men who la,low anything about their busines", '! 
I shall in a moment sati!;lfv the House. I mn", be unable t{) satisrr thi' 
Benches opposite. but lp em' e e ~  ceriainfllpt T ~  satisfy the greater 
part of this House and t!peciaI1v this side-of the House that the one thinz 
in whieh the' Railway Board have i ~ i e  themselves is utter in-
ct'lmpetenceRnd ~ negligence 8J;1d' I propose to establish 'th\t. I wilt 
only ~ ODe point' in the i ~ y administration' or maladministration .as 
it ~ ~  be e ~  c1!-I1ed, Ye!!temllY we ~e e e1ll!'aC!ed. in the general 
discussion f!Jf the Railwav Bud'!tet;. 'In the ('outBe _ of that many sins or-
omission aDd commission" fln 'l:he part Of the' Rafway Boam e ~ brought 

B 
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[Pandit MotilaI Nehru.] 
to the notice of the Fouse. To-day in the course of this debate and the 
debate OIl the various Um1ands, I am sure further sins of omission and 
.commission will be brought out, but the one which has only been noticed 
in passing by the Honourable Mr. SriniV&B& Iyengar, namely, that relating 
to the surplus' of wagons now OIl hand, beats all others. What are the 
facts? I see my Honourable ~e  Sir Clement Hindley BD1i1ing at thai; 
remark. Well, Sir, before I demonstrate the inefficiency of the Railway 
.Board, let me dispose of a few preliminary things that have been said. 
Let me dispose of my friana _Maulvi Muhammad Yakub whom I may 
forget in the heat of the argument later on. He has given an early indi-
cation of the inclination of his own mind to the House. He lays .• I am 
going to vote against this motion and I do not want to keep it a secret 
from the House why  I am going to do so. .. He agrees in the complaints, 
in. the e i e ~ of grievances, but he adopts what, no doubt according to 
him, is the more statesmanlike course of not objecting to the whole Gran' 
but of ,concentrating attention upon the grievances on a minor Grant. He 
says .. If you go on like this, it becomes an ~  fiD\U'e like the 1l0wer 
show ". Bu4 may I ask, if we go on year after year making smaIl cute, 
half a dozen cuts or two dozen cuts, bringing out grievance by grievance 
;8lld deducting Rs. 100, what wo1tld that be? Would it not be as annual 
a show as this is? If we lend ourselves to such childish display, that 
'Would' be a Punch and Judy shoW' and nothing else. Now, the serious 
argument-and it is a wonder to· me that Honourable Members can 
'Seriously entertain such ideas-the very serious argument which wal very 
much applauded OIl that side of the House was, what is the use of inviting 
eertification by His Excellency the Governor General? You know that .if 
!(lU cut the whole of this Demand it i""bound to be certified. Well, what 
Of that? Are we to regulate our reason, are we to regulate our argument, 
are we to regulate our action in this House as representatives of the people 
by what His Excellency the Governor General might be pleased to do or 
ntt to do? Are we not here seriously to put forward the grievances of those 
whom we represent irrespective of what my friend Colonel Crawford or 
anybody else might think or might do? 

OoIcmell. D. Orawford: I agree with you. ". 
, 

P&Ildit JIoUlalBehru: If my friend's argument is puqmed to its logical 
conclusion what will be the result" The Government may come year after 
year with the most ~ e demands and my friends will say, •• Oh, 
don't cut them down, o£lierwise they will be certified by Ria· Excellency ". 
And therefore. the fear of certification must keep you back from speaking 
'out your mind. Sir, I do not subscribe to that doctrine. I am rather 
'for speaking out boIaly and openly and I say here that the Railway Board 
is not entitled to a farthing of this Demand. (Applause.) Then there 
was another remark made by my friend the Honourable Mr. Cocke. He 
Raid, .. Why has he retained the hundred rupees ?Does the Honourable 
Mr. Srinivasa Iyengar expect Indian members of tJie Board to serve on a 
llUndrea rupees "" No, Bir. I do not know which to admire moat the 
inability of my friend the Honourable Mr. Cocke to understand ~ e  
my friend Mr. Brinivasa Iyengar was serious or not, or his great penetration 
of judgment and his great understanding of the rules under which cuts 
are made. He is under tlie impression that we who ask for the omisliion 
of a Dema.,d-bec8use ,it is tantamount to the omission of the Demand-

:' . 
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:lllust be prepared to find four or five members of the Railway Board to 
serve the country for nothing. That would be the logical end of the argu-
mE.nt. Nothing of the kind. What we say is this, that the present Rail-
way Board and the present railway administration is so unsatisfactory 
that the only way to censure it properly is to cut down the whole of the 
allowance under that head, because that is the most effective ~  the 
most clear way in which we can signify our disapproval and ~ dissatisfac-
-tion. 

Now with these few remarks -upon the things that were said quite apart 
from the main point, I come to the one point upon which I beg to can 
the attention of this House. It was touched upon by my friend Mr. 
'Srinivasa Iyengar, but of course he had to deal with a large nUmber of 
points and I think it is necessary for me to supplement his remarks upon 
-that particular point because the House will not be able euctly to com-
prehend the enormity of the offence-I call it offence advisedly-of the 
Railway Board in the matter of wagons. Sir, until yesterday it was an 
admitted fact that there were 80,000 surplus wagons lor which there was 
"110 use. 

Kr. Jt. G. Oocb: No i e i ~ use. 

Paildlt KotDaI .ebia: That is ail fmprovement by the Honourable 
Mr. Cocke. What was said was that there was no use fOr them' dur.iJM 
-the monsoon months, which have gone now and there is DO questioo Of 
immediate use in that. What was said yesterday was that for years-that; 
fact is admitted-it had been felt that th.ere \\'88 a surplus, and in order 
-to make that point clear I shan refer _ to the answer given by the Honour-
able Mr. Parsons to the question put by Yr .. Kelkar on the 31st of Janu-
ary. The question waS': "  . , 

.. Will the Government. be pleased to uplain how they CIUQ8 to have a IlUrplus of 
-30.000 wagons as mentioned by· Sir Clement Hindley in his evidfJllce before the Boyal 
Commission on Agriculture! " • 

·The answer of the Honourable Mr. Parsons was: 

.. The information given by Sir Clemeg( Hindley to the Boyal CommiBBion ill 
October, 1926,. .  .  . .. 

-In October 1926, I stress that-

.  .  . .. was that there was no foundation for a complaint of shortage of wajl!Ollll 
_lDasmoeh as owing to irpproved methods .of working t_bere had been SODlething like 
&\,000 waRODS more than the· number reqoU'ed for workmg the trsffic for tIN> previoos 
three months.. .. 

tthe HOIlOIU'&ble SIr Obade. lDDa: The monsoon season.' 

!'Uadft JIotUa1 .ehra: I am coming to that. The genius of Sir Charle .. 
InDes has discovered that the three months previous to ~be  He the 
-monsoon months: 

.. The nlllllbv of conrse fluctoates fJ'Olll day to day, and it ... a. not IlUggesteci that 
there will always be this number of wagons in excess of daily reqoireJaents. ."-part 
from a falling Off in traftic, the IlUrplo!. is doe to improvements made in the-working 
of raihNys and "eo to additional facilities provided dnring the past few years." 
The past few years I Then he gives us the Dlain factors which have O i~ 

buted to the .B\lrplus. Now this. aDsWer was given long after the mODaOOn 
B <, 
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had come and gone. We do not find in that list of £actore given hen that-
the moDSoon also Iwod. sOf1e part to play in the matter of this surplus. 
But of .course, as r have( said, that discovery was made only yesterday 
because the three months previous to October, 1926, were, as we all know, 
monsoon months. 

. Now, Sir,what was the modification given y~ e y  What was the 
alteration in the answer? It was said that that was due to the monsoon, 
and that now all but about 5,000 wagons tm} in use. Now, Sir, that I take 
at the very lowest as an admission that in this busy season there are 5,000' 
wagons standing idle in the yanis, and therefore that at the very . least there 
is a surplus of 5,000 wagons. Now leaving aside everything else I aak the' 
House to consider what this surplus means. That surplus means this, and· 
if you understand what the cost of these 5,000 wagons is. In answer to a. 
question put by Mr. Kelkar on the same day it was stated that the cost was 
Rs. 5,170 per wagon. Now, taking it roughly at Re. 5,000 per wagon the 
surplus of 5,000 wagons means two and a half crores of rupees sunk and 
gone to the bad. (8everal Honourable Members: "No, no.") I do ~ 

understand. If my arithmetic is all right, I am all right. I say, Sir, that 
two and a half crores have been tbro'\lla1 away. I mean 5,000· wagoil&-
Rs .. 2l crore&-2l crores of rupea' which they could have done without 
spending; at the very least I can put it at that. The\"e were some observa-
tions made yesterday on this side of the House as to the lowest wages that 
were allowed to Indian workmen, and my friend, the Honourable Mr. 
P.rakas&Ul, took some pains to compare those wages with those prevailing 
in other countries. The answer fvhich mv Honourable friend, Sir Charles 
Innes, gave was-" I invite Mr. T. Prakasam to go with me to his own 
lauds and to show me if there is anybody who gets more wages than that." 
Now I say, if you can afford to throwaway 2} crores of rupees on something 
which you do not want now, on something which you mayor may not want 
in future, can you not, spend a crore 01' at least. 8 few lakhs on raising the 
wages, the starvation wages, of these poor men? (Hear. hear.) Rut I 
do not admit that it has ·been proved that there are only 5,000 ~ 

standing idle. It mav be that they are moving about: we have no data to 
judge what service is being taken from these wagons, whether they are' 
necessary or not. We know as a fact that in October, 1926. it was stated 
that ~e i  like 30,000 wagons were standing idle. After Octolier the' 
point was noted, the fact was made public, and since t.hen it is t,he easiest 
thing in the world to set them rolling about in several directions, in many 
directions. Wha.t data have we to say that a proper use is being made of 
these wagons? (Hear, hear.) They may simply be shifting from one station 
to another. It is not, Sir, that I am suggesting this as a thing which does 
not occur to the Railway Board: things like that have occurred to the Rail· 
wav Board. as was pointed out yesterda.y; by my Honourable friend in re· 
gard to the e~. There was a reduction of stores. They were moving from-
one place to another and they were thuR reduced. It may be said that we 
Ilre over-suspicious; but when we are treated in tbe manner in which we 
have been treated, what can we do, wben we are able to lay our hands 
upon a particular thing? Here on your own confession you are having 
:\0,000 wagons standing idle I Why did you spend that 15 crores of rupees 
if thev were not wanted? The last answer to that waR-t,he monRoon. 
Wpll.Sir, the monsoon is a thing which comes everv yeaI' and gOOfl awa:", 
everv year; but let us see what were the causes which were attributed for-
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-this surplusage by Mr. Parsons. I will not read the whole of it, but I will 
JfPve you the catohwords: 

(1) Reduction in the time occupied in repairing wagons. 

(2) Strengthening of tracks and bridges. 

(8) Improved marshalling yards. 

(4) Reduction of train mileage. 

(5) Extension of the use of telephone train control. 

(6) Increased speed of trains owing to the ateDded 11M of vacuum 
brakes. 

(7) Gradual elimination of low capacity wagons. 

(8) System of pooling collieries. 

Now. Sir. let us closely examine this situation. These are the v., im-
provements which along with the purchase of wagons foImecl fibe subject; 
of the Rs. 150 crore programme. Any busineBB man knowing bia 1mei_ 
who was engaged -simultaneously upon all these enterpriaee ahould haw 
worked out what the progress on oDe line would lead to'in &IIOCher, 01' 

whether-these eight things that laave been going hand in hand ever since 
the year 1919 or 1920, all these thinss would have 8l'1'ived at the deve1op-
ment at which they are now alleged to have arrived, namely, to the extent; 
that they reduce the number of ~  required. All these things hne 
been going hand in hand, side by side, and it takes the Railway JJoerd; this 
-efficient body of men, this very practical body of men, to discover. that aU 
of a sudden they find 80,000 wagons on hand. What was this due to? 
. Oh, it must be due to the monsoon I I Bay, Sir, that it is a most hopeless 
incompetence which "is involved and implied in practical men, businees 
men, doing special. classes of l usine8B, not being able to fOl'e8ee what the 
result of the ~e e e  in one class of business ~  be upon the GUler 
class as the years go by. Then, again, I should like to draw the attention 
of the House to the fact that from the year 1919 or 1920 to the 80th Sep-
tember, 19":a6, no less"than 61,976 wagons were purchased, aDd out of theae 
I understand that not more than 6,000 were purchased in India, all the 
rest coming from England, 80 that we have nearly 6,000 \v&gODa purehMed 
in India and about 55,000 wagons purchased in England, and we find in 
. October, 1926, that the number of surplus wagons is 80,000. Now in June. 
1926, four months before October, what do we find? We find the Railway 
Board taking sanction from the Standing Finance Committee for Railways 
for the purchase .of 5,515 additional wagons (Laughter), which shows that 
, th(' Railway Board was in blissful ignorance as to what was happening, as 
to the CRuses which were contributing to lesser and lesser purchases of 
. wagons. 

Kr. A. A. L. Panoaa (Financial Commissioner, Railways) : When I 
placed that particular issue befera the Standing Finance Committee for 
Railways, I! explained very oarefully to them that we were at th(' time 
engaged in examining wbat our wagon requirements would .,,; that in any 
ease we would not require more than that number of wagons; and that 
quit.e possibly we should not be spending &11 the money. As I had DO 
suitable opportunity of meeting them again and putting the matter befo1'9 
"them, I could not explain to them that the actual money for general &er-
-vice wagons which they then allowed would not be spent. 
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P&Ddit Kotilll Behnl: My point is that up till June, 1926, the Railway 
Board was in blissful ignorance of the true state of things. Then in 1926-
they were only just el qu;mg as to how things stood and if they came to 
know later on that t'hey cld· not want any wagons they would not spend the 
money. That was very gracious indeed. But is it the way in which the 
Railway Board is expected to do its business?, Are they just simply after 
years of purchasing from outside, not even in India, to say II Let us now 
see how matters stand. It may be we are purchasing more wagons than 
are necessary." That was in June. Four months later they find a9 a 
result of enquiries that they have as a matter of fact 30,000 wagons on 
hand. I do not say that the money has been spent. But what I charge 
the Railway Board with is extreme negligence and thorough incomp"etence. 
No body of people who know their business and who go about if in a 
business way could possibly have been in ignorance of the fact that in June 
when they were asking for sanction for 5,000 more wagons there was really 
a surfeit of wagons. Of 'COurse my Honourable friend Sir Charles InneR 
said that it was impossible to do constructive work without committing 
bonq, fide mistakes. Now, I have had a good deal to do with that· 
expression .. bona fide". 

'!'he BODoarable Sir 0harle8 XDnu: I.did not say "bona fide ". 
Pandit Kotllal "ehnl: I was giving more credit to my friend than he 

deserved. Now, let U9 take it that the mistakes were not bona fide mis-
takes. Not being bona jid6mistakes, they are less defensible. And I 'ask. 
what does it show? It again shows their inoompetence. Either they were 
bona fide mistakes or mistakes which a man who knoWB nothing about his 
work will commit. Now, Sir, this is not the only aspect. There is yet 
another aspect. That aspect is taking 15 crores of rupees out of the pockets 
of the tax-payer to invest them in wagons which were not required, and by 
the exercise of ~ y diligence, ordinary business prudenge, the Railway 
Board ought to have discoured it ",as unnecessary to lock up the money 
in these 30,000 or more wagons. 
There is yet another aspect of the question, and that relates to the 

wagon industry of India. Now, Sir, it is a very  painful story. The history 
of this begins with the i ~ of 1918. I will not weary the House 
by reading long extracts, but I will only read just a few sentences. The 
Govemment i ~  dated the 1st March, 1918, states: 

.. The Government of India have  recently had under consideration methods of making 
India more independent of outside IIOUrces in the supply of railway materials. One 
case in particular which they have recently examined inoonsultation with the Indian 
Engineering Aasociation and Railway Administration is the construction of wagons 
in India; and, as the result of enqniries they have made, they are now able to 
announce that they will guarantee .topurchase in India 2,500 broad gange and 500 
metre or narJ'OW gauge wagons aDDuaDy for ten years." 

That was the solemn and definite guarantee given on the 1st of March, 
1918. 

"l'he Bon01U'abl. Sir Ohar1ea IDnu: Cancelled in 1924. 

Panclit KoWal ... bN: I shall come to that. Now, let us jbst see. My 
friend. can calculate how many months before October will be the monsoon. 
I can' also make a little calculation. My little calculation is that on the 
1st of March, 1918, the War: was still going on. The Armistice came only 
in November, 1918; and of cO,urse we know all the promises that were maae 
to this country in war time, What happened to these promises after that?' 
And the explanation why that guarantee was cancelled in 1924 •  . 
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The JIoDoorable 8Jr 0had8I Innu: When we passed the Steel Bill. 
Paadlt KoUJal .ehra: I am coming to that too. That was the guaran-

tee,' and then' ~  was said was: 
., The aggregate requirements of ~i  i ~  will, e i~  be ~ e u.an 

3,000 wagonl a year i and once the IndIan productlOD of wagons 18 established on a 
satisfactory basis, there is every reason to hope that an increasing proportion of ordera. 
will be pl8ced in India." 

That was in 1918. Then we come to 1921; and in 1921 there wall another 
communique which said: 
"In pUl"lluance of their expressed policy of making India 88 far 88 Possible 

independent of outside sources m the supply of materiala, the ao.,l"IIIMiIt of India 
have had under consideration the question of the construction of Locomotive Engines 
in. Indie:, ,,:nd they are ~ i~ a position to (ive 8 e e ~ 1IDdertakiDg ~ ~e  
will.be IDVltt>d aDDually In Iadia for all the railway locomotives aDd ~ eb i e  
reqUIred by Government dving the 12 years commencing with l.923." 

"l'heBonourable S4' Oha'rleI' Imlea:That was after the-War. 1921 was 
not war time. 

P&Dd1t KotDal .ebra: Because in those days I referred my Honourable 
friend to the chapter on locomotives in the First RepOrt of the Tariir 
Board. There they have shown that English manufacturers could not 
manufacture at a price at which they could be manufactured here and in 
fact they were driven to the expedieht of selling below cost price. 

Sir Bill SiDgh Qour (Central Provinces Hindi Divisions: O 1 ~ 

madan): Unemployment in England had not then commenced. 
Pandlt KotIlal'.ebru: Then came the Report of the Railway Industriea 

Committee. That was in 1922-23. And what they said was this: 

.. It will now be clear why our Chairman decided that we must await the Fiseal 
Commi88ion's report bef0!l_ sub!Ditting, our own reps>rt. .For ~ III!I' DO ~ from 
the conclusion that the mdustnes whIch we are DOW cliscussing, If they are to be-
developed-or . ~ e  kept alive-in India, must temporarily e~ some fonn of pr0-
tection or assistance from Government. . .. We do not think that lOlly usef·JI 
purpose would be served by ov going on to examine the further q1lelltion whether 
special measures should be taken to develop these industries, 88, for instance. b)< 
(rUBranteeing them orders at a price at whidi they can work, eveo though that price 
lOa,. exceed the price admissible under Rule 10 of the Stores Rules .  . .. The 0II1r 
!'1!COmmendation. therefore, which we can make is that if a Tariff Board is couati-
tuted ...... . 

it should consider these questions. Then the Tariff Board was i ~ 

and this is what they said. This was of C01ll"Be in 1924: 

"It is e88entia! that the Indian manufacturer should have some IIS&1II"IIIlCe of 
IlOnt.inuity of orders, and as his C8J1ac:ity for carrying out work _will increiue as trim. 
goes on, that the numbers ordered m India should gradually rise." 

Later on they say: 
.. The Indian production this 'lear (1925-26) will be far higher than it has ever 

been in the past, and this is the direct result of the payment of bounties on _ wagons. 
Tbe administration of the boUDtS( dame has brought aboui a rapid oxpaosion of 

the industry, and if there is an b ~ reversion to a more limited scale of protection. 
part of. the money already spent will.have been spent in vain. If as a result of the 
enforcement of the limit of Rs. 7 lalhs a year, two of the wagon building firms ar .. 

~  out and receive no orders, .tbe bounties already paid to them will have done 
nothmg to promote the development. of the wagon building ind.stry." 

That is one . aspect. What about the huge capital expepded in the. 
eonstruction of the work? 
.. It would be very regrettable", they pl'OCeed. .. _ think, if the rapid expansion 

of the·ind.!l:stry during the last ,tw(llve months were followed by a period of decline, 
aad ~ .~ B 'Ji88!1On we have recoinmended that the allotments for expenditure on wagon 
bounties 10 1126·27 and 1927-28 should be lb. 18 lakhs in each year," 
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Now what do-we find? We find that the bounties recommended by the 
'Tariff Bow are 18 Hms of rupees a year, and yet there are no orders. 
What lire the bounties kfbe given for? There are no wagons required, nO 
.orders are being given, &Ad therefore there are no bounties to be had. And 
:what is to happen to those to whom hopes were held out? What is to 
become of those firm&'? Thousands of skilled labourers are being turned 
·out into the streets. All the capital. employed goes to the wall, and why? 
Because the Railway Board committed a mistake  in ordering more wagons 
than was necessary (An Honourable MetnbeT: "And that from England") 
:and that from England. 

Then I have the high testimony of the Honourable Sir Charles Innes, 
:as to the manner in which the thing worked here. He says: 
"The whole question of the wagon 'industry will be examined de !lOt'O this year, 

,and will be brougnt up again before the House at this time next year." 

That was on the 17th February, 1926, and now we are in the expected 
time. He also says: 

"I think we can claim that as far as we have gone, the policy haa been very 
successful. It is a fact that in the last two or three years these wagon firma have 
'been able to incr_ their output in a very ~ b e way." 

And what is the reward they get? They are killed and liquidation is con-
fronting them. 

Now, Sir, after all this painful story, see how the subject is treated by 
my Honourable friend, Sir Clement Hindley, i:r;l his speech on the Railway 
Budget. What does' he, say'? He says: 

"The Railway Board perhaps cannot altogether escape criticism in thllt up to a 
·comparatively recent period this new development was not expected to materialise !IO 

rapidly." 

-they are going on year after year and ~'e  it was not expected to materialise 
·so rapidly-

." and that we were even a year ago contemplating some necessity for addition and 
renewals of wagon stock. !'be reason was, however, that our new reliable statistics, 
which belp us to watch matters of this kind "-

-before that they were groping in the dark-

.. had only been established in 1924"-

--even after they were established it took two years or more to be useful 
to the members of, the R.ailway Board-
.. and there was insufficient accorate evidence on which to form conclusions. The 
,fact, however, has now got to be faced that we shall not have to purchase any new 
general service broad gauge wagons either as additions or renewals for neJ't year and 
most probably for tbe year after as well and perhfps for some years thereafter. With 
;all due sympatby" 

-DOW come the crocodile tears, if I may say so, sympathy for the manufac-
turers but accompanied with feelings of exaltation for the result-this is a 
'Very remarkable &'entence and I beg the House to weigh it properly-
.. witb all due sympathy for the people who han been expecting orders to ~i  
wagons "-

-merely expecting orders as a ma.tter of grace-
I 

.. we should be rightly charRed with hypocrisy if we did not regard this great savin, 

.of public money with consioerable aatisfaciion." ,  . 
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Satisfaction indeed! Satisfaction at what? Se.tiafaction at sqU8Ddering 
away 15 crores of rupees of the tax-payers'l Satisfaction at killing home 
induatries at the expense Of patronising British industries I Satisfaction 
.at turning out more ~ 5,000 s.killed b~ e B into the streets, because DO 
other fate awaits them after thIS a.llegatlon that for some years heredter 
we shall not require any more wagons. At the conclusion also my friend, 
:Sir Clement Hindley, says: 

.. At. &Iaia ... " 

-he was recounting the achievements of the Railway Board for the year-

.. perhaps I oeed only mention the fact. that. we have detinit.eIJ CWenoale wagoa .bOrta,e "-
-and how? By overstocking Indi& with unnecessary wagons to the number 
of thirty thoul8l1d. That if; the satisfaction. Now, Sir, I hope my Honour-
able friend, Mr. Cocke, will now realise what really able andoompef;eDi 
men can dol 

I do not think I will be true to myself if I do not on the Soor of. this 
House mention the fact that it is the common belief that an this policy 
was neither a mistake, bona fide or otherwise, but it W88, as I hintecl BODle 
time ago, due to the exigencies of. what happenea after the War. There 
was the War of 1918. Then it is commonly believed that despatches were 
received from England :n this country calling upon the Govel'lllllellt. of 
India to assist home industries in the best possible manner by obtaiDiDg 
as many orders as possible for these and other things. If that is so .• __ 

The Honourable Sir OIlarl. 1DDeI: May I contradict that statement at 
,once, Sir? 

Paad1\ lIotiJal lfellru: I am glad tha.t my friend ~  it. 

Kr. T. O. Goswaml: That is only 8. formal denial. There are state-
ments actually made in Parliament which tend to prove it. 

Pandit lIotilal lIehru: But if the belief is wrong I say it is wholly 
excusable and pardoDable, if it is not ~ true. 

Now, Sir, this is the story of the wagons_ But is this all? As I have 
Mid_ many other points have been ~ e  in this House, and many more 
wil1 be discussed. On the top of the wagon stol)' comes the R&ven ~
mittee's revelations. There aj:!ain mI friend. Sir Charles Innes. took credit 
for his bravery and frankness and courage. He. invited the Raven Com-
mittee to go into these matters nnd the report 0f that Committee is in the 

~ of everyone. I do admire that courage. but I would admire my friend, 
Sir ' ~ e  Innes' COtlTH!!e morE' if hp would devise means to cOmpensate 
India for b~ loss that it has sustained by e ~ wago!ls'. . 

. ~  fill these things are going on and what are our Railway lords doing? 
Going about in special trains. It so happended when I was 
going from pillar to post snd travelling by all sort of conveyances, 
bullock carts i ~e  I arrived one afternoon, at Khandwar station. 
there being' a. breakdown of' my motor car. And what did I find '! 
A special train i e i ~ in white and gold. I thought .t was the 
Viceroy. but I knew that HiE: Excellency the Viceroy was not travelling at 
the i~e. I looked from my waiting room and 'was told it was the Railway 
Board Speoial. Then I peeped out Rnd what did I see? I saw a11 the rail-
way officiAl I! drnwn up on the platform. even the dhoti-cJad babu having 
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provided himself with a pair of trousers for the occa&ion, and they ;vere 
all there as a guaM of. honour for the Members of the Railway Board. 
They came, they s."', tb)y conquered, and after ten minutes when I peeped 
out again, I saw the traib had gone. That W8S the IU%Ul'ious way in which 
they were'travelling. and this is the account they give of what they have 
been doing. after the high salaries they draw and the luxuries which they 
enjoy. I need not repeat the few things that have been laid before the 
House. I say this question ·of wagons alone is sufficient to condemn any 
Railway Board. Of course there are other things which I have no doubt 
other Members will develop. I have taken a good long time and I ao not 
wish to keep the House for any length of time more. There is for instance 
the coal scandal. connected with the name of Mr. Church the engineer. 
Then there is the North Western RaHwav underfrarnes scandal, rejecte<l 
after being made. • • 

The Honourable Sir Charles Innes: What is the seandsl? 

Pandl\ IIoWal' :Rebru: Underfra.mes made by a Calcutta firm. 

'!'he Honourable Sir Oharles Inn .. : An Indian firm. 
Pandit lIotilal :Rebru: Yes, made by an Indian firm on a wrong specifi-

cation evolved by the consulting engineers of the Railway Board, and when 
. this consignment is delivered, they find it has to be rejected, involving the 
loss of several lakhs of rupees. It is an Indian firm wlio did it, but ~ 
Indian firm only conformed to the specifications of the Board's engineers. 
What happened was that these frames, when they were delivered; were 
found to be ~ unsuitable and had to be rejected. . 
JIr. B.. X. Shamnukhaml Ohetty (SaJem and Coimbatore cum North 

Arcot: Non-Muhammadan Rural): Because they were not British stee] 
frames! . 

P&Ddit KoWal :Rehra.: Then theire is the question of an Indian member 
of the Railway Board, as my friend Mr. Srinivasa Iyengar pointea out. 
lt is not one member, but we must have a majority of Indian members. 
(Swarajist Applause.) In that matter two definite promises have been 
broken. I call them definite promises and I can assure my friends on ~ 

opposite side that this side of the House will never be satisfied unless, not 
I)nlv one. but more than one member of the Railway Board are Indians, 
takEln ~  among peo]>le who enjoy the confidence of the people, and not 
merelv from a restricted field of selection on the pretence of having speciaJ 
lmowiedge. I quite agree with my friend that no special knowledge is 
necessary. no technical knowledge is necessary to be a member of the Rail-
way Board. It is a regular b i e~ . I. Eiay that the high official.s of the 
Finance Department. who know theIr bUSlDe&l!, would any day do It Detter 
than the present members of the Railway Board. Indeed it is a e i ~ 
of laying down policies, which after All is the bu ... iness of ~e top of the 
aiiministration. The top of the administrAtion 1'" not reqmred to know 
how to mark a sledge hammer or what to do with an engine. I do not 
know whether I am safE' in sllving thRt e 1T ~ Sir Clement Hindley does 
not know how to drive an engine-oh I he dOes. No technical knowledge 
is necessarv' what is necessary is a business head, the ability to foresee 
things. to ~ e ee the legitimate consequences of business enterprises and 
to fit one depariiment of business into another so that they may collaborate 
and work together and not independently and be a burden f? the .tu-payer. 
That is what is wanted and for that any man who knows hIS b e~  who 
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carriElEl his head on his shoulders and has had a training in various depart-
ments of the Government and knows how they work, will be enough. 
Your Finance Department, I am glad to say, to-day is an example of 
efficiency to other departments working under the Government of India. 
and there are any nuplber of people who would be available if you simply 
go and select your men from a wider field. However it is not for me to say 
where the man should come from and who he should be, nor who he should 
not be. What I say, is, it is a. mere pretence to say men are not available. 
Now, Sir, I do not wish to go on any longer. What I will say is that the 
story that I have gi.le'l, the facts that I have placed befOl'e the House, 
only show one thing, and that is that utter incompetency, gross negligence 
and utter disregard of the tax-payer are written large on\f1e administration 
of the Railway Board. Sir, there ia' something rotten· in the State of 
Denmark, and I submit. that the Railway Board must be. submitted to a 
very searching inquiry. in all their departments. and I have not the leut 
doubt that, if that is done. revelations not less startling than the Raven 
Committee reveletions will be ~e e . 

Sir Clement. Hindley: Sir, I rise to expose further instances of my 
incompetence in managing the railways from the Railway Boanl. It has 
been usual during the last tWIil or three years to bring this 
motion forward in the House, and it has been my happy ~ 
to sit and listen to these storms of abuse and to be defeBded by 
the Honourable Member in charge of Railways. I have not as a 
rule intervened at this stage in the budget i~ i . I think, e e ~ 

that it is onlv fair. to the Members of this House that I should at 
once explain ~  I thinK about the Honourable Pandit's mare's nest 
of the 00,000 wago.ns. Sir, if the Honourable Pandit has based the whole 
of his case against the Bailway Board on the parlicular instance of these 
30,000 wagons, then he has a very hollow case indeed and I for one am 
perfectly willing, and I am sure my colleagues of the Railway Board will 
be with me, in having the whole of the story of the 30,000 wagons blazoned 
round the world and put in every railway technical magazine and placed' 
before the railway managers of the world for their judgment. I know they 
are not sitting in 'judgment here, but I am prepared to have the details of' 
that incident placed before the most competent railway managers all over' . 
the world, and I feel perfectly confident that we of the Railway Board' 
will receive nothing hut commendation. (Laughter.) I am glad a little 
laughter opposite has brought the matter perhaps to a little lighter aspect. 
So far as I am cencemed, I want .to give. from the railway manager's 
point of view, a short history of this particular mare's nest. When I came 
to the Railway Board. Honourable Members will perhaps remember that 
the Railway Depa.rtment of the Government of India was ~ i  under 
the castigation of the Acworth Committee's Rtlport. Now extracts from 
that report have been read and read again in this Assembly. And the 
particular work which I uml8il'Stood I was to do when I was placed' in this 
position of Chief Commissioner for Railways, was to ~e y the defects 
of railway administration which the Acworth Committee bed brought to 
1 p noticf!. One of the most important criticisms which they brought 
.~. 9.A'ainst the railwa.y administrations, which was based on evid-

ence which they had collected all over India. was the insufficiency of wagons 
for handling /loods. It is nota. V2rv long time ago, in 1921 when the Report 
was published, and screams of rage went up all over India when this evid-
encewas collt'!cted showinll that goods were not able to move because them 
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was shortage of wagons. Instances were given. I gave an instance 
myself as .Agent of ~ East ~  Railway where a whole crop, a very 
valuable odaeederol' ~ North BIhar had been unable to seC\D"e its market 
-I:ecause the railways were unable to handle it. That is a recorded fact 
and I do not wish to enlarge upon it now but it meant a loss to the 
.country and it meant a loss to the cultivator. The Acworth Committee'. 
e ~ is full of instanc:es of that kind where they proved that the railway. 
were Incapable of carrymg the traffic that was ofiered. Public bodies COD-
tinUed to press upon Government this cry of short. of wagons. Every-
where people found they were unable to move their goods in time. We 
had the cries 04the coal trade, the wheat trade and others; and it was 
perfectly clear that .there was a very good basis for this general complaint. 
Well. as I have sud, I understood that one of my first duties in taking 
-over charge of the Railway Board was to remedy this, amongst other things. 
Now one of the reasons for that ~ of wagons had been apparent 
to many of us in the railways for some years. The reason was, or rather 
the real facts were fhat wagons were not available at the loading places. 
In many C8ses wagons could not be ~  to the consigning points in time 10 
take the traffic and they could not 1:e got a.way in good time to the con-
-signment points. The reason for the.t, as I say, was fairly well known to 
many of us on the railways. If any Honourable Member likes to find 
that old document in the Library, the Acworth Committee's Report, he 
will find the evidence which I myself gave as Agent of the East Indian 
Railway. I may be perhaps now writing an indictment of a former 
management. I could not quite understand from the Honourable Pandit 
whether he was making an indictment against the Railway Department 
of the Government of India for many years past, or whether his attack 
was particularly directed at me, but I concluded from most of his remarks 
that his attack was directed at me and mv administration. When I was 
Agent of the East Indian Railway I brought to "he notice of the Acworth 
-Committee certain instances where insufficient, funds had been allotted to 
the rsilway for improving the capacity of the line by doubling, 1:y improv-
ing marshalling yards, by strengthening bridges, in order that we might 
be able to move our wagons more rapidly about and therefore solve the 
traffic problem. As Honourable Members a.re perfectly well aware, up 
-to the year 1921 funds were not avaiIal:le for this purpose and the work 
was not done. Now, when I came to the RaHway Board, I had to take 
'l"ather a broader view of the ma.tter than I did perfiaps as Agent of the 
East Indian Railway; but I found that exactly the' same conditions 
obtained over the whole of the country. On nearly every railway there had 
been limitation of the funds availa.ble for improving the capacity of the 
line and it.took some time to ascertain what improvements were necessary, 
what money was necessary and how it could hest be spent. It is impossible 
for one to come to an office like this and by a stroke of the pen to say 
this shall h done and that sha.ll be done to-morrow. It is bound to take 
some time. Now I and my colleagues anticipated that when we had carried 
out some of the more important improvements on our programme we ~  
be able to ma.kE" better use of our wagons. We undoubtedly had that 
ol:ject in view when we recommended and got authority for expenditure on 
improvements. But I have, in mv budget speech, and elsewhere. frankly 
admitted that none of us expected the results of those improvements to 
materialise as l'Rpidlv 8S they did. It is, I quite admit, an extremely 
.-difficult mAtter for laymen to understand, and it is very diflieult for 



Sechnical people like myself perhaps to put the matter in clear iaDguage. 
I would . like to give just a few instances in expansion of Mr. Paraons* 
answer the other day, a few reasons which have helped, which have con-
duced to the freer movement of wagons and therefore made more wagons 
available at the consignment points. First of all, we have a gradual im-
provement in the number of wagons under repair at any, one time. Now 
in those years when I first came to the ~ y Board there were very 
large arrears of maintenance and repairs. That also the Acworth Com-
mittee reported on. . To overcome those 8l'rears required. ~  exami-
nation olthe position and a certa.in amount of reorganisation of our' 
methods. We did gradually overcome those arrears but it pas very ctiftieult 
to see at what period we should have recovered from tire effects of the 
War. Aotually the i e ~  in overcoming arrears of reJNUn and 
certain other improvements which we mention elsewhere ill regard to oar, 
WOL"kshops have effected a very considerat:le reduction in the number of 
wagons under repair at anyone tjme. Now if this is put into i~ wW 
does it actually mean? On one railway, 'for instance, there were as maDY 
~ 8 per cent. of the wagons ~e  ' ~ i  in the ~ ~ at on! .time. 
Npw Honoural:le Members OppoBlte ant:not; I submit, Sir, m  a po81tio1l to· 
~y whether that is a large figure or a small figure. No Honourable 
Member opposite, unless he has an Ultimate knowledge of railway work in 
this country or elsewhere, can say whether 8 per cent. is a large or a BIIUill 
figure of your total stock to be under repair in your, workshops at &Dy ODe· 
time and it was only by improving our methods in the workshops-aD 
improvement which is gradually going on now and which must take some 
time-that we found it possible to have a fewer number of wagons in the 
workshops at a,ny one time. We have'in certain workshops reduced that 
numter. by increasing our speed of repairs, to about Ii per cent. It does 
not follow that that is pOssible everywhere, nor does it follow that it can 
be maintained at that figure, but that is the figure to which we can aim, 
and that melUlS an addition to our effective wagon stock of something like 6· 
pe-r cent. "'e have been accused of scandalous waste of money. in the 
past, presumabl:y because of the fact that we had that 6, 7 or 8 per cent. 
of wagon!1-under repairs at one time-tha.t is what my Honourable friend 
e ~ b,· his indictment. We ha"e been accused of scandalous waste of 
e~' in hnying that number of wagons under repairs in the workshops 

at anyone time. • 

Pandit KoWal Bebra: Xot at all. That is not ~' case. 

Sir Olement JliDdley: If I ~' be allowed to continue, the Honourabh' 
Pandit will see that that is part of hii case as I unaerstand it. Because-
it is by reaucing' that number that we have what he is pleased to call a 
surplus of wagons. 

P&D4it KoWal Bebm: ~  what I am pleased to call, but what yr.u 
are pleased to call. . 

SIr Olemen' BiDdle)': Yery weU. what I am pleased to call a Sllrpit:s of 
wagons. Is it $eriously contended that I when I came to ~ Railway 
Board in 1922 should ha.ve said, "From to-morrow the wagons Will only take 
a week in the shop instead of ~  weeks?" Is that ,the ~e  Where 
did that method come from-the . method that we -8l'e now applying--1n 
t.hE' workshops to our repairs? It came as a l'e8U!t of the atrmuou., 
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eJ'f?rts that were made during the War to produce materials in large quan-
tItIes on the ContinE ntand in America. It was a new discovery just 
:as the aeroplanes are a .new discovery, just as the motor cars are a new 
discovery. I see a smile on the Honourable Pandit's face. But it is the 
fact that aeroplanes are a comparatively reeent discovery and this business 
of mass production in workshops is also a very recent discovery. We may 
be blamed for not discovering it 1:efore just as you would probably blame 
the airmen for not having discovered aeroplanes befQre. Now, Sir, let 
me proceed. This is one of the causes why we are now able to meet the 
. demands of traffic and are not in the old position of having to refuse 
"wagons for traffic;" We have by that and other means which I shall relate 
preseJ;ltly arrived at a position where we caI;l meet the demands of traffic, 
whereas five years ago we were unable to meet the demands of traffic with 
the wagons that we had. It is not true to say that we have done that 
,by buying more wagons. Unfortunately I have not got the figures here 
to show how many wagons have been I=ought in the last five years, but 
it is not anything like what the Honourable Pandit has said. The wagons 
that ~ been purchased in India during the last five years, and that i, 
a point to which I shall refer again, have been based to a large extent 
, on the capacity of the Indian manufactUring firms. We have not purchased 
30,000 wagons in the last five years and we have not thrown away Rs. 15 
, crores of pub'lie money. 

Now, I wish just to mention one or two other ma.tters bearing on this 
particular question, that is to say, the reasons why we are now in a posi-
tion to have wagons ready for movjng traffic whereas five years ago we 
Were not in a position to meet the demands of ~e public traffic. For in-
stance, the strengthening of bridges and the strengthening of tracks-I 
must apologise to t,he House if they ,think that I am giving them a technical 
'lecture, a matter which I was accused of la!>t year. But,it is important. 
'I have been accused of gross extravagance and gross incompetence and I 
claim it is within my right to make my position clear in this matter. (Laugh-
'ter from ,the Congress Party Benches.) This is not a light matter with me 
and my professional reputation has been impugned and it is e~ to me as a 
Member of this House to explain it. ' 

Mr. President: 'The Honourable Member will have the fullest protection 
from the Chair. 

Sir Clement Hindley: Another matter which has conduced to our 
having wagons available for traffic is that we have been going through a long 
pro'gramme of strengthening of bridges alld tracks in order ~  carry  heavier 
locomotives than we had done before. Those heavier locomotives can carry 
heavier and higher capacity wagons and they can travel at higher speeds. 
This is also a very important factor in making more wagons available. 
On one section alone which I may men.tion, we have been able to improve 
our bridges-I suppose I would be accused there of a derelic.tion of duty, 
in not having improved those bridges on the day I took over charge. We 
'have increased the load on our trains from 1,100 tons to 1,450 tons. That 
is a very great facility in meeting tra.ffic demands and means that we have 
more wagons available ,than ,we require. \ 

Mr. A. Bangaswam! IyeDpr: Yet you order more wagons. (Laughter 
from the. Congress Party Benches.) 



THE RAILWAY BUDGET-LIST OF DEMANDS. 1221 

Sir Olement Hindley: If you like I will go on. I do not think the 
'House is listening to these technical points and I do not wish to weary 
.it ..... 
An Honourable Kember: There iii nothing very .technical in it. 
Sir Olement Hindley: There are other causes. We have, for instance, 

,gradually adopted v:acuum brakes on goods trains. I db not think-I am 
not certain-that there is any other country in the world tha.t has adopted 
the use of vacuum brakes throughout on its goods trains, and this, up to 
date has effected an increase in the speed of goods trains by at least 10 per 
.eent. ~ we expect to get a very much larger increase. I cannot go into 
the technical reasons in fuU, but I wish to say that the vacuum brake does 
.enable an increase of speed to be made on goods trains. We have also 
.adopted over all .the main lines a system of telephone train control which 
-enables us to get our trains through with fewer delays. As wagons have 
been ordered dw:ing the last 10, 15 or 20 years, they have been ordered 
to a higher capacity ,than the older wagons and that has resulted in a larger 
·carrying capacity of our wagons as a whole. 
Then we come to the particular point about these 30,000 wagons which 

:Seems to have obsessed the Honourable Pandit. I have given in as brie·f 
a form as possible the technical e ~  why we have arrived at the present 
position and why· the fonner criticisms which used to come from this 
House about shortage of wagons do not now come up. It is consid'ered 
1;0 be an extraordinary fact apparently by Members opposite that we should 
have available 30,000 wagons more than we require on any particul!U' day 
for loading. Have Honourable Members opposite studied )the matter? 
Do they know enough about railway economics tn say that this is unneces-
-sary? (An Honourable Member: .. Do without it. ") In those years about 
-which the Acworth Commi.ttee have written th,ere was a shortage of wagons 
-every day, we had a minus quantity of wagons and people were cI":\'ing 
for wagons. Now when we are loading something like 12,000 ,to 15,000 
'wagons a. day we have at the present moment I think something like 5,000 
or 6,000 wagons over and above wlJ.at we require for loading. That ~  to 
say, to-day when I a.m loading aU Over the country 15,000 wagons I have 
:5,000 or 6,000 wagons available against to-morrow's demand. Those 15,000 
wagons I have got to load to-morrow, and where are .they. coming from? 
'They are coming in all over the country unloaded here, there and else-
where and brought in. Supposing they do not all arrive in time, how am 
I going to meet the demand, the insistent demand of merchants ~  o!hers 
for loading wagons? Is it reasonable to expect that we should g.o on with-
out anv reserve at all? Is it reasonable that we should lave from hand to 
. mouth 'every day?" In the coalfields alone. .. (There was talking going 
on in the Congress Party Benches.) If the Honourable Members opposite 
·do not wish to listen to me . .. (Laughter). 

][r. Presldent: The Honourable Member need take no notice of all 
,this. • 

'][r. Ohama Lall: Have not· the Honourable Members a right ;to laugh? 

Kr. President: Order, order. 

Sir Clement HiDdley: I do not mind anybody laughing 80 16'ng as I can 
carry on my speech. We are loading something like 4,000 to 5,000 wagons 
in the coalfields alone. Some of these go to Bombay, some to Calcutta 
-and others Ito Cawnpore. They have got to get back over long 
~ e  ; some come back with goods and others without 
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goods. When 4,000 "wagons are required in the coalfields alone 
every day, is it unrel sof&ble that we should have something like 5,000 or 
6,000 wagons scattered -.II over the country ready and available in cases· 
of emergency for loading to-morrow? 

Pandi' KoUlal XeJuu: May I ask the Honourable Member whether he 
knew that when he said there was a surplus of 80,000 wagons. 

Sir "Olemeni 1Ibldley: I think that Honourable Members have not per-
haps had an opportunity of rea4ing my evidence before the Royal Agricul-
tural Commission. I do not know whe:'lJer it has been published yet but 
I can eXplain what it was. I wiH come to it a little later. When we are 
loading what we ca.ll our peak traffic, we have something like 5 or 6 thousand 
~  spare, not spare .in the sense that the Honourable Pandit means, 
that "this might b~ taken away and nobody would notice their loss, not 
spare in the sense that we have bought them and thrown away public-
money, but spare in the sense that they are a reserve against what we are 
going to -load to· morrow . In 3 months of last year when ,traffic was slack 
we had practically continuously as many as 3,000 wagons. Now, we e~ 

down to the point. You can call it a reserve if you like. What I.told 
the Agricultural Commission was this. I had put before me by the AgJi-
cultural Commiss.ion a very serious complaint from somebody in th.6 
United Provinces on shortage of wagons. From the wording of that docu-
ment, I was perfectly certain that it was a resuscitation of an old com-
pla.int dating back from' some years before. 1 said to the Royal Commis-
sion that  that complaint was out of date. ~ may have applied to the 
years 1919, 1920 or 1921 but it does not apply now and to strengthen my 
argument I said the figures of wagons ava.ilable at the moment were 30,000" 
and they had been so for the last three months. And I pointed" out that 
the complaint that they could not get wagons to load could not be justified. 
That was the essence of the evidence I gave before the Agricultura:l Com-
mISSIon. Now, Sir, as I ha"ve said just now, is it unreasonable for us to 
have a cert,a,in reserve of wagons for . i ~  We hear a ~e  dpRI of 
efficiency in America. I have "tdth me here a document issued bv the 
Bureau' of Railway Economics wh;ch gives certain figures relating to 
America.n raHways. I would just like to read a shott extract: 
.. The improvement in equipment condition, in combination with the increas9d 

capacity of the" plant and a more efficient basis of operation, put the carriers in the 
position of having at all" times during 1925 a surplus or reserve amount. of equipment 
sufficient to ~ ee that. whatever further traffic was offered, the tnrrease could 
and would be handled with corresponding effectiveness. Impressive proof of this 
is furnished by statistical compilationR of the Car Service Division". rela.ting t.o number 
of st()_ locomotives and surplull frllight cars in good condition throughout the year 
1925. Beginning with a total of 4.849 stored locomotiveR on January 1st. and ending 
the year with 5,166, at no time during the twelve months did the railways have 
less than 4,208 locomotives in reserve, while from April to August the reserve ran 
ronsistently above 6,000." 

These are the railways of America: the pamphlet goes on: 
.. Similarly, the year" opened with 266,252 surplus freight cars in good physical 
~i i  and ~  with 'lh7 .. 739. The !Diiiimum numbE'l' of reserve ,carli" e~ e  
~ the year was 104,000 whlle the ma::'I:lmum was 345.000." 

Now, Sir, if America with its efficient railways finds it advisable frOm 
the bbsiness point of view to have a reserve stock Of these dimensions, 
is it e .~  is it throwing  away public mone.\' that we should have--
either 5,000 ~ 80.000 wagons in e~ e  of our, actual "requirements ? 

:Mr. A. ltaDp8wamy Iyetaiar: Is this R reserve or It surplus? .. 
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Sir Olement BiDdley: I am perfectly wilIing to qall it either a reserve 
or a surplus. It is a matter of language. But actually these wagons are 
in reserve against ~e incidence of ,railway traffic. 

(At this stage there were several, attempts at interruption from Honour-
able Members.) , 
Kr. PresIdent: The Honoorabie Member has made it clear more than 

once that he is not willing to answer questions. 
Sir Clement BiDdle,y: Honourable Members will, I think, probably 

agree with me that in order to prevent serious complaints from the publio 
that we do not provide wagons in sufficient numbers, it is necessary to 
have BOme reserve. Now the question at issue between myself and the 
Honourab-le Pandit is as to what the size of that reserve should be. 
Pudlt Kotilal Habra: I do not admit that it is a reserve at all. 

, , 

Sir Olement BiDdley :·1 have just said it is a matter Ofla.oguage. The 
Honourable Pandit may not admit that it is a reserve. Anyhow I can 
perhaps be permitted to have my op;inion ,that it is a reserve. 
Pudlt Kotilal Kehru: I am only referring to Mr. Parsons' 81tatement 

that it is not. a reserve· 

SIr Olemen.t HIndley: If it is opt a reserve, I do not know what is. 
The Honourable Pandit do,es not, I think, claim to be an expert on railway 
management. 

PandHi KoUlal Behru: I am an expert, when the facts are before me. 
Sir Olement Hindley: Am I to take it, Sir, that the Honourable Pandit 

really knows what the reserve on Indian railways ought to be? 
(Several Honourable Members ,.tried to interrupt at this stage.) 
Kr. President: I would ask the Honourable Members not .to interrupt 

the Honourable Member. He cannot go on with his speech with the fire 
of' these interruptions. (An HOnQuro.blB Member: .. He caDIlot oeject 
to laughter. ") 

Sir Olement HiDdley: I have no objection to good-tempered criticism or-
to laughter. 'I want to be aHowed to pursue my line of thought. Now, 
Sir, tne size of this reserve is the real ma.tter at issue. Does the Honour-
able Pandit-profess to know what the size of this reserve should be'? I 
frankly confess-I make no bones about it-this is a matter with which 
we must expeliment and I would rMher have a slightly larger reserve than 
is reaUy necessary than one which is not sufficient to meet all demands. 
The House can express its ~ i  on this when it comes to vote. 
Pandlt KoWal Kehru: Does the Honourable Member expect me ;to 

answer his question? ~ do not pretend to know what' the size of the 
reserve should .be. What I rely upon is the Honourable Mr. Parsons' reply 
in which he does not say that it was a reserve and accounts for it in other 
ways. 
Sir Olement BiDdley: Sir, the wagons are there for anybody to see 

and I would claim that whatever wagons we have ordered during the last 
few years have not been a waste of public money. The present position 
id, as I have shown, that we have a reasonable reserve and I do not think 
that this House is in a position to .:lhaUenge th,e, opinion of its ~e  officers 
on railway management in regard to wha.t the size of the reserve of wagons 
ought· to, be. ,If they wish to express their deep sense. of the wrong we 
.. have.done in the purchase of ·these' wagons; of ,coUl'Bethey are entitled to 
give. their ~ in.that sense,. but as an expert, ·with· a special priv-ilege of 

o 
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being able to speak to this Honourable House, I would say ~  the opinions 
<of the Railway Board on this subject are worthy of hea.r.ing. 
Now, Sir, I do not think it is necessary for me to go into the vexed 

question of the wRgQn industry. I could not help thinking, when the 
HonoUJ'able Pandit Motilal, having exhausted his thunderbolts and his 
lightnings at me and my colleagues, came down to the somewhat plaintive 
-ery about the Indian wagon industry, wha.t all this is about. I do not 
think he really thought that I had thrown away 15 crores of public money. 
I think he was working up to the Indian wagon industry. Now, Sir, what 
would hE expect us to do when we found othat for this year at any rate 
it would be waste of public money if we bought any more wagons. Does 
be expect me to say nothing about this and order more wagons? It would 
be a very easy thing to do· Nobody would have heard anything about it 
and I should have sat down here and nobody would think that this is the 
'Sort of yam that ~ e Honourable Pandit would like us to beijeve. 

Pandit KoWal Nehru: You will not say it until there is another Agricul-
-tural Commission. 

The Honourable Sir Olement Hindley: I do not know, whether the Hon-
ourable Pandit wants to make a second speech now, but perhaps he may 
find an opportunity later. I want to know in view of this indictment 
whether it was my duty to buy more wagons to feed the Indian wagon-
building industry, or whether i.t was right for us to make the matter public 
and say we do not now think we need to buy any more wRgQns? Which 
was the light thing for us to do? Am I to be abused, Sir, in this whole-
sale fashion because I have put the facts forward and because I have 
'Said tha.t now is not the time to buy any more wagons? That seems to 
be an extraordinary position for a publio servant to be in here. Here I 
'Say you can save yourselves the money which would otherwise go into 
-the pockets of the Indian wagon-building industry. But I suppose, Sir, 
it is their privilege that public servants should be abused. But that is 
the position as I see it. The Honourable Pandit knows perfectly weH what 
has happened because we have made the matter public as soan as we found 
that it would not be necessary to buy any more wagons this year. We 
put the matter frankly before the Indian wagon-building firms; we had 
lliscussions with them and we made certain offers to them, which they 
in one instance refused. I subma.t that Government have gone the whole 
length they could go in that respect, and it is not really. for this House to 
abuse us because we decided not to place orders for wagons that were not 
required. . \ 

On ,the subject of the Raven Committee's Report, Sir, I could speak 
at some length. The principal point that has been brought up against us-
and there I believe it has been e i~e  generally that we have made, I 
do not like to say honest, because I think Honourable Members opposi.te 
think that we have no honesty in us at all-but we have made a simple 
, ~  perhaps to put matters r;ight in our workshops. 

lIr. Presldent: I do not desire to interrupt the Honourable Member 
but I would like to know whether he is going to be long? 

The Honourable Sir Olement Hindley: No, Sir, I will sit down directly. 
I only want to say this, .that if Honourable Members will study with any 
care that document, instead of only reading pages 81 and 82, which Mr. 
Chetty has drawn their attention to, they will see ~  there is rather more 
in it than an accusation that we have been throwing ~ about the e~ 
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"Writing .them off and then declaring a faked surplus. And, Sir, if I may 
use so strong a word, I would say that it is merely childish to take one 
page out df a book and make an indictment upon that. There is any 
. amount of evidence in that bOOR to show that what has been referred to 
there in regard to stores is a matter of &tore-keeping and book-keeping, and 
does not cannote any serious waste or loss of stores. I only want to say, 
'Sir, -that that matter of the ~ e ee i  and book-keeping in regard to 
'Stores 'is being very carefully examined now by our expert accountant 
·officers and we have hopes of putting the&e matters on a completely satis-
factory footing. I .~ to answer merely the aecusation of Mr. Chetty 
and others that there js anything in ~  book which says ~  we have 
-wantonly thrown away or lost public stores. 

1Ir. II. A • .JiDDah: I would just like .~  know one fact from the Hon-
ourable Member, because I may not have the opportUllity again pf asking 
'him this question. Would he kindly tell the House within what periO!i 
these 30,000 wagons were bought? 

Sir Karl Singh Gour: And where? 

The Bonourabl.Sir Charles Inne8: I shall try to get that information 
'by the time the House e e b e~. 

The Assembly then adjourned for Lunch tiD Twenty-Five Minutes 
Past Two of tht' Clock. 

The Assembly re-assembled after Lunch at Twenty-Five Minutes Past 
Two of the Clock, Mr. President .in the Chair. 

1Ir. '0. S. Ranga I,. (Rohilkund and Kumson.Divisions: Non-Muham-
madan Rural): Sir, is there any quorum in the House? 

1Ir. B. Das (Orissa Division: Non-Muhammadan): May I inquire why 
the Government Members art3 absent! from.the House? 

(An Honourable Member: "We have got a quorum and we can 
proceed.") 

MESSAGE FROM THE COUNCIL OF STATE. 

Secretary of the Assembly: Sir, the following message has' been received 
from .the Secretary of the Council of State: 
"I am directed to inform you that the Bill further to amend the Societies Regis-

tration Act, 1860, for certain purposes, which was passed by the Legislative Assembly 
. at its meeting held on the 15th February, 1927, was passed by the CoDDcil of State 
:It its meeting on the 22nd February, 1927, ~  the following amendments : 
In clause 2-

(1) before the words 'In section 20' the words 'In the pnianible to and.' were 
inserted; . 

(2) the letter and brackets' (a)', t.he word .' and " and the whole ~ sub-claulI8 
. (b) . were omitted. 

. 2. Th •. Council of State requesta the COllCIlITeIlce of the Legislative Assembly III 
.,tb.e ." ~ ." . • . 

Bir, I lay on the table the Bill.as amended by the Council of State_ 
02 



TIlE A A~ BUDGET-LIST OF DEMANDS. 

SECOND STAGE. 

\ 
..i§aJpendu'Ure from Revenue. 

DDIAND No. I.-RAILWAY BOARD. 

Mr. Prelid8D\: The House will now resume discUBBion OD the motion· 
moved by Sir Charles Innes and the amendment proposed by Mr. Brinivas. 
Iyengar. 

Sir PurIGlotamdaB Thakurdu (India.n Merchants' Chamber: Indian 
Commerce): Sir, I rise to support the amendment before the House, and 
I can assure the Treasury Benches that I take as serious a view Qf the 
motion beforE' the House as they themselves take. I feel that no Legislature 
can pass such a serious motion of censure on a department of the Govem-
ment unless they mean in every sense all that such a motion can imply. 
Sir, in the last two years motions of similar nature were, I understand. 
considered and passed by the Assemblies of those days. But this motion, 
Sir, at this time has a particular significance, and I think this side of the· 
House has a special reason to press that this motion be oarried. Why I 
say this is that I was more than surprised to hear from my Honourable 
friend the Commerce Member that the Jut two conditions of the conven-
tion resolution regarding Indianisation and stores were not a part of the 
conftntwn. Technically, I may concede that the Commerce Member is 
conect, but I am sure that he will bear me out when I say that to all 
intents and purposes Sir Charles Innes promised us, the non-officials who 
were a party to that convention, that Government would try their level 
best and carry out those two conditions also, although not embodied in the 
mat part 01 the convention. Sir, the three years of the convention will 
be over next September. Sir Charles Innes himself said the other day 
that he would be prepared, if the Assembly wished, to revise the convention. 
May I ask if Government have played their part in the convention? And 
when replying let him bear in mind that they have failed to carry out the 
virtual promise given by Sir Charles Innes that Government would at the 
earliest opportunity try and put an Indian on to the Railway Board. It is 
not, Sir, a question of one or two Indians on the Railway Board. We 
are longing for the day when the Railwa.y Board will have all Indians on 
it (Hear, hear). Now if you do not make a beginning now, and you have 
not. made a beginning in the last three years despite the additional part 
of the convention Resolution, may I ask, if it is the intention of Sir Charles 
Innes and the Government of India that it should take a century before the 
Railway Board is fully Indianised. The day is past, Sir, when we ean 
justifiably be told that there Iilol'e not Indians capable of occupying those 
positions. It will carry no weight on this side of the House, it will carTy 
no weight with the country, and I think tliat Government simply make 
themselves rid'wulous by advancing arguments of that nature. That is why 
in 1924 we felt that if Government made a beginning with one or two 
appointments when the first opportunity arose, the country may be satisfied. 
In three years' time Government have made DO beginning at all. There was 
an encouraging sign when Sir Basil Blackett said that the scales would be 
definitely ei ~  in favour of 1m Indian when there was a vacancy, and, 
the way. ~  ~ .of the Financial i i e~ was. filled may well 
make anyone despatt. I feel, Sir, that the Govel'liment ~ India in the 
Commerce Department have tMmselves to thank if this i ~ ~~e. Jmise 

( 1226 ) . 
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:insists that a severe censure of this nature should be repeated &om year 
.to year for the reason that the Government of India in the Commerce 
Department have failed to carry out what was a virtual promise by the 
Honourable Member-and the opportunity, Sir, occurred last year and 
was deliberately allowed to go past us. 
Sir, l would have rested content with only these observations explaining 

my reasons for supporting this motion, but Sir Charles Innes yesterday in 
the course (If his reply on the general debate named the Acworth Committee 
. on which it was my privilege and what I now regard as my proua privilege 
to have been associated with those three distinguished Britishers who were 
brought out to report on the Indian railways. I, Sir, was anxious to rise 
immediately to correct what I thought was a misstatement by the Honour-
able the Commerce Member. But lately, Sir, the Honourable Members 
·on the Government Benches seem to have made up their minds not to give 
way when anybody on this side of the House wishes to correef; them in a 
wrong and misleading statement or even to make a e ~ explanation. 
-That is the reason, Sir, why I wish to ask for your indulgence for a few 
minutes to refer to one or two of the subjects which have been diaeussed this 
morning in ~ House with much heat and with considerable sighs on either 
side of the House. Sir ·Charles Innes, Sir, relied on the Report of the 
Acworth Committee for the purch8IW of wagons which are now said to be 
.urplus wagons. May I ask the Commerce Member, Sir, to quote me any 
part of the Report: of the Acworth Committee containing a :recommendation 
reglll'ding increased rolling stock being purchased '! What I beli_ the 
·-COmmerce Member has in mind is that the Acworth Committee said that 
enough funds were not supplied or earmarked by the Government of 
India to the Railways of India for the PurpoBtl of repairs and renewals to the 
raIlway plant and arrears of some. But, Sir, that did not by any means 
imply that the ~ ' Committee said that you must buy more wagons 
or more locomotIves or for ,the matter of that more of any particular plant 
ne<'essary to run our ,railways. The Bengal Chamber, Sir, in that year 
.1920-21, when the Acworth Committee was sitting. actually passed a res0-
lution and asked the Government of India to cal! upon-those were the 
words used by the Bengal Chamber-to oall upon the Acworth Committee 
1i? submit an ad interim Report. The Acworth Committee, when that resolu-
tion was passed on to them by the Government of India in the Finance 
Department, pointed out that the terms of reference to them did not call 
~  them to look into defects in various parts of the railway ailminjstra-
·tiOll but they were to advise about-and I now quote,Sir, from plll'Bgl'Bph 
14 of that Report: 

.. (A) management whet.her directly by the State or by Companies in England or 
·in India, 
(B) the constitntion, status and functions of the Govel'llJD8llt. organ of administrative 

~  

(0) finance and financial control, 

(D) the relation betw_ t.he railwa,a anti tIleir cusftlmers, 
fill) mDeelJaneon8 cognate question.." . , , 

The Acworth Committee cannot possibly therefore be relied uppn by either 
the Commerce M:ember or the Chief ~ i e  for ,Railways for either 
·the surplus of wagons or a surplus of anything else that may to-'8ay be dis-
.-covered by them. I feel, however, Sir, that I would very much be inclined 
-to agree 'With the Commerce 'Member when lie pleaded before the Houae 
-yesterday that; those who have t;.:) do constructive work cannot do it without 
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a few mistakes. I fully agree with and sympathise with that', and 88 " 
merchant I myself am wlf!e-awake to the fact that I rarely do any BOn of 
constructive work unless. I make a few mistakes. But the question is 
were these particular mistakes in ordinary course of busineBfl or was there 
any neglect in what is now being discovered and admitted by the Railway 
Board as mistakes. I will here, Sir, remind my Honourable friends on 
the other side of a.nother Committee to which none of the members on the 
other side hll.s referred. and that, Sir, is the Inchcape Committee. The 
litchcape C.)mmittee whicn reported in March 1923 pointed out, Sir,-,-anQ 
I am now referring to page 74 of their report ~ e  the head " i e '~ 

this: I will only re'8d a few lines: 

" It will be observed that it is proposed in 1923·24 to replace bv new t'ngines no 
less than 405 locomotives in 1923-24, out of a total stock of 8,136. which is equivalent 
to renewing on a 20 years life basis. We regard this as excessive." 

In the next paragm.ph again they say: 

.. It is 'clear, therefore, that there is a large surplus stock of locomotives on tne 
North·Weatern Railway." 

Then again under "Carriage and W &gOD Stock" they say: 

" The provision for the renewal of coaching stock does not call for spechtl comment,. 
but with regard to freight stock the expenditure on the North·Western And Madras 
and Southern Mahratta Railways should, we think, be largely curtailed." 

~ 

Under '''Miscellaneous Vehicles" they say: . , 

.. We think it is evident that the proposed provision for the two railways named. 
is excessive and should be drastically curtailed." 

Further on page 69 they say: 

"With regard to goods stock the maximum tonnage conveyed in any year subse-
auent to 1913-14 was only 8'S per cent. in excess of the toDl1&g8 conveyed in ~b ' 
Vear, whereas the stock of wagons haa increased by 21 per cent. Fllrther, ~ orders 
Lave been placed for additional goods vehicles in 1922·23 and additional orders. IU'e 
contemplated for 1923-24 although no great increase in traffic is anticipated." 

I venture to ask how ma.ny wagons a.nd locomotives were bought after-
the Inchcape Committee reported? My Honourable friend from Agra, 
Pandit Hirday Nath Kunzru, yesterday in the course of his speech pointedly 
asked for similar figures. I expected the Commerce Member in the course 
of his reply yesterday to supply my friend Mr. Kunzru with BOme figures. 
But these figures have still to CQIDe from Government. In the meantime, 
1 have been able to look up a. few figures which I would very much like 
the Railway Department to explain before the House votes on this motion. 
I have culled these figures from Railway Administl'l8.tion Reports of respec-
tive years. In 1923-24 the net additions to locomotives was 168. This 
wat! after what the Inchcape Committee reported. The net additions to· 
wagons was 6,233. In 1924-25 locomotives on order were 207, locomotives 
placed on the line were 137, wagons on order 9,951 and ~  placed on 
the line were 4,835. In 1925-26 locomotives on order ~e e 208, thoBe' 
placed on the line 179, wagons on order 1"2,246, and those placed on.the· 
line were i,725 .. These are big figures after ~ e warning of the Inchcape-
Committee ana need the. fullest expla.nation if. the Railwav Board wish to. 
e ~ from tIle cha.rge of deliberately overlooking the unequivocal report: 
early m 1923. . 
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The Chief Commissioner, Sir, asked e ~  what is ~e  "e ~e " mB} 
not be regarded as a "reserve", and that I think was ~ .  counec-' 
tion with the wagon question raised by the Honourable Pandit Motllal ~e . 
H,. asked the Honourable Pandit what was the reserve of wagons which the 
Indians Railways needed. Naturally the O 1 b~e Pandit said ':1 ~  not 
in charge ()f the Railways of India and I ~  give a reply to It. The 
Chief Commissioner then confessed that he himself could not s!lY what ~ e 
reserve should be. May I ask him whether any of the ~e  which 
have reported till now did say that India should have a reserve and If so what 
is the percentage of reserve of wagons or IC?Comotives ~ i ~ any o.f e~e 
Committees have recommended? I am partIcularly. ,ortified m making thIS 
enquiry because I know ~  on ~ Inchcape ComIriitte? we ~  the be~e i  
of the advice of a very leadmg offiCIal of one of the EnglISh ~ y  Mr. J, 
Milne, and all the calculations embodied in the report were b B~  on 
methods and on calculations which were absolutely up to date eyen m the 
West till 1923. It therefore strikes me as a little shifting of the ground 
for the Railwav Board to sav that what we ordinarily call here as surplus 
wagons may be" regarded a.s a' reserve of wagon capacity for the Indian Rail-
ways. 

Even granting that the Railway Bo.,ard are not guilty of neglect regarding 
the surpluses under e ~ e e  can this debate of to-day not be laid at the 
door of the tendency of ~ Ra.ilway Board not to take into their c9Dfi.denoe 
the two Committees which are ~e  to that Department., ~ 

the Standing Finance Committee for Railways,.Sir, not appraised of all. 
this last year and this year? And if they were, we would like to know 
wha.t that Committee said regarding the position which we are discussing 
so exhaustively and with 80 much heat in thtl House. I see mv friend 
Mr. J amnadas Mehta shllkes his head, by which I infer that it never was 
brought be10re the Railway Finance Committee. 

Mr. J'amnadas ••• aha (Bombay City: Non-Muhammadan Urban) ; 
Not this time. 

Mr. A. A. L. PanoD8: There was no Standing Finance Committee ill 
existence at the time I was able to put it forward: 

. Sir ~~ ~ . I take it that there was a Standing 
Finance Committee m eXIstence till last September. I will again give way 
for a reply. . 

Kr. A.  A. L. Pa.nona: You asked a question and I am sure you will give 
way. -There was certainly a Standing Finance Committee until the end of 
last Session; but negotiations with the wagon building firms were then 
going on and there was nothing which, without prejudicing the interests of 
those firms, I could have made .public. 

~. olamnadu •• Maha: May I inform the House that the question of 
rollmg stock was especiallY excluCled before the Standina Finance Com-
mittee." ., 

, Sir ~  ~  If ~  item was excluded fromodiscussion 
by. ~  . Committee of thiS House which was appointed for the purpose of 
~  mfiQ these e i ~  it does not lie in the mouth of. any officer of the 

Railway Department to get up and say that 'these are highly technical 
matters and oannot be understood by this House. 
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Mr. A.  A. L. ParaODa: The only reason why this was e ~ e  from ~ e 
present Standing Finance Committee was that the previous ~ 
Finance Committee bad tIealt with the rolling stock programme for whlCh 
money. was going to be ~ e  in this Budget. That was the sole e~  
and there was no idea of keeping the matter away from the Standing 
,Finance Committee. 

Ilk Paraho\amdas 'l'bakurdaB: I understand that my friend Mr. 
J amnadas Mehta was a member of the previous Standing Finance Com-
mittee also. 

Mr • .Tamnadu M. Mehtl.: I was in the walk-out at that time. 

Sir PurIIhotImdall 'l'balmrda8: I feel, Sir, that the Railway Department 
had good reason to infer or to suspect that this matter would be discUBBed 
in the House and they should have taken the Standing Finance Committee 
for Railways into their confidence before the Railway Budget was presented 
to the House. If, as Mr. Parsons says, there was no time, all that can be 
. said is that it is a peculiarly unfortunate coincidence \hat the' Committee 
appointed by this House could not go into this matter and satisfy them-
selves that the explanation now given to the House was satisfactory. 

But I saw the Honourable Sir Charles Innes speaking with great feeliu.R 
,yesterday, regarding certain Members on this side of the House who made 
<lhvious inferences which i suggest to Sir Charles Innes he himself would 
.have made if he was a Member on' this side of the House without the in-
formation that he possesses in virtue of his office on the. other side of the 
House. Members who see and hear piecemeal all the things we have read 
of till now have, after all, some capacity to think. Tbey put two and two 
together and havA very frankly ventilated their views that after all may not 
this be the result of a scheme for providing more orders in England. I do 
not wish, nor, I am sure, will any Member either wish to· close his mind 
to any further grounds that may be urged on the other side; but I do not 
think that it lies, Sir, either with the officers of the Railway Department 
or the Honourable Sir Charles Innes to say to anybody who frankly ex-
presses his opinion on this score, basing it on the obvious inference which 
he is compelled to draw, that he is unjustified in making the inference. He 
may be proved ultimately to be rash in making such an inference, but he 
is prima facie justified in making it. Does it lie with Sir Charles Innes 
to take such a Member to task? On this side of the House suspicion is in-
creasing regarding certain methods which are followed by some depart-
ments of the Government of India, which are believed to be not in the best 
interests of India. I submit that the other side of the House had best look 
into their own shortcomings in not taking Members on this side of the 
House into their confidence. No one on this side of the House enjoys 
having to run down any officer of the Government of India. 

Lleuti.-Oolonell1. A • .T. Gidney (Nominated: Anglo-Indians): Question., 

Sir Parahotamdas Thakurdaa: My friend Colonel Gidney may qUelition 
it, but I ~ sure of it because I haye been talking about this matter with 
Members smce two days. I can assure Colonel Gidney that he' is not the 
only man that can appreciate (food ~  done. The whole question is, is 

~ good work somethmg that is tangIble and that serves the interests of 
the tax-payer. As soon as you ~ afford Members on this lide of the 
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House any proof of it there will be Members springing up £rom this ai.de of 
the House to congratulate the Railway Board more than Colonel Gidney 

-can do. ' 

It is with a heavy heart, but with just conviction that I say that the 
. Commerce Department have deserved this v.ote which this side of the 
House wish to see passed. Sir Charles Innes ~  his department have ll;ot 
.carried out the modest moral undertaking which they gave to non-offiCIal 
Members at the time of the railway convention that the first available seat 
. on the Railway Board will as far as possible be made available to an 
Indian. It may be that that was no part of the convention which Govern-
ment Members accepted officially, but to all intents and ~ we were 
told later that every time a seat was available on the Railway. B~  the 
·scales would be weighted in favour of an Indian with equal ' 1 ~ i  as 
a European. No Indian would ever be available unless this side. of the 
.House pre88ed the claims of Indians yea.r in and year out, and that IS what 
this side of the House is detennined to do. 

Regarding the other question of surplus stores, W&gODS and 1ocomotiftB •• 
"I am sure that everyone here has still an open mind and would like more 
information put before the House in order that Sir Clement Hindley may 
prove that he does not deserve the strong terms which have been used tbia 
.morning. 

OoIOilel 1. D. Crawford: Sir, I rise .at this point because I find m,.u 
3 in considerable difficulty. The speech of my Honourable frieDd, 
P... Pandit Motilal Nearu. has left me in somewhat of a dilemma, 

becaustl I feel that there are points upon whioh I would like to give my vote 
snd yet I am asked to vote on the large issue of cutting down the whole 
of the supplies. The gentlemanly attributes 6f the Pa.ndit are well known 
to the House, and he has shown that he is very much more civilised than 
I am, because while he proposes to knoek bis victim on the head with one 
blow, I desire to tear him to bits and to kill him by inches. In asking me 
and my colleagues here to vote on the question of the omission of the whole' 
vote, I feel that we cannot go with him, but had the attention of tile 
House been concentrated on some of the points which he raised in his 
fipeecb, 1. feel that possibly some of us inight have voted along with him. 

On this question of wagon shortage I felt that the Pandit had made on 
my mind a very good impression, but Sir Clement Hindley's 'explanation 
8"tisfied me to some extent. I am howeTerstill left in a quandary. It 
seems to me that the Indian wagon industry 'has had some lIOn of pledge 
from the authorities of the Railway Board; and if not exactly a pledge, a 
good deal of encouragement. I presume the Raiwla.y Board gave· that en-
·couragement to the Indian wagon industry as one of the methods by which 
they hoped to get over the question of the shortage of wsgona which was 
of great moment at t.he time. As Sir Clement Hindley has explained, the 
methods adopted to speed up traffic proved so successful that the question 
of increasing the supply of wagons is no longer necessary. I would like to 
know from Sir Clement Hindley exactly what the annual replacements are 
likely to be when be has fulfilled the whole of his programme q)f improving 
facilities for traffic a.nd the sUFply which he gets from those means has 
been. incorporated into his ordinary programme. What would then be .the 
supply of wagons required :pel' annum by railways, and will the Indian 
WstaB iDdustry then have suffieient work to do? .  , 
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As I have said, however. I feel that the motion before the House at the 
moment is one .to whicl ~  lend support. I believe that in putting 
forward a motion of this nature we are going back to yesterday and opening 
out once more a general discussion on the Railway Budget instead of en. 
deavouring to concentrate the attention of the House on points of policy 
which we desire to criticise and on which the vote of the House would be 
an important factor. For that reason I myself have an amendment down 
for discussion later on a point of policy. On this occasion I must however 
vote against the motion of my friend, Mr. Srinivasa Iyengar. 

Lala Lajpat B&l '(Jullundur Division: Non-Muhammadan): Sir, I ris& 
to support the mption moved by my Honourable friend, Mr. Sriniv&88 
Iyengar. It was said by one Honourable Member from this side of the 
House that it is ridiculous for us to omit Demands like this altogether, by 
which we encouarge the Government of India to exercise their powers of 
certification too often. Well, Sir', on the face of it  it does look ridiculous, 
but what are we to do? Has the Govemment of India during the last three 
or four -years shown any regard for the opinions and sentiments of the 
people of India with reference to the administration of the Railways' or with 
regard to the general policy of the Government of India? If they are in 
the habit of continuously disregarding the wishes of this side of the House 
and of the general feelings of the community, what are we to do, but to-
record our ceIlllure of and our dissatisfiaction with their policy in as strong 
tem18 as we possibly can? That, I submit, is the reason for the COlJrse we 
are adopting on this aide of the Rouse and I may at once say that the Rail-
wray Department of the Government of India is the one department in regard 
to which every Indian feels the greatest possible h,umiliation and suffem 
under the' ~e of the greatest possible injustice. Next to the Anny it 
is the one department of the Government of India which has been the cause 
of India being bled white. We have suffered enormous losses from the 
railwBty policy of the Govemment of 'India ever since railways were Drat 
. started in this country, and that chapter has not been closed even to-day. 
I find. Sir, that one of the most moderate politicians in this country, the 
Honourable Sir D. E. Wacha. some years back, even before tbis Refonns 
Act, recorded bis verdict on the railway policy of the e e ~ of India 
in strong language, which to the present moment remains good. I do not 
propose to read a long extract, but I do plOpose to read two brief extracts· 
from his writings. He said: 

.. At tbe very outset we cannot help remarking that the breathlelll pace at which 
capital., like water, has been e:ipended during the last few years, at the btohest of 
the iDtereeted Chambers of Commerce, is not. only inordinate but moat improvidaru.. 
The entire railway yolicy of the Government, specially in ita financial alqlect, demands 
the most. searcbinll Invest.igation by an impartial tribunal of experts wholly independent 
nf influence at Calcutta and Whitehall." 

Then, Sir, .he goes on further: 

.. The worst. and mOst. inexcusable feature of Incf"lan railway policy is the npreme· 
indifference and neglect. of the authorit.ies to the crying want.s and winhes of t.he 
Indian public-tb0a8 vast. millions of the populat.ion who travel about 36 miles in • 
year and wbo now contribute-the largest. portion of the ooacbing traffic amounting 
to 13 croree rupeee W annum. The interesUi of the European mercantile' community-
.... <leemed of paramonnt importance ~i e thoae of. the Indian population at large 
have been unifoimly beld of IIeClOnciary IDlportance1 If at all. At the beck and nod' 
of the ~  ~  their ~  orP!lI of ~. be i ~  the Governmenf ~i1y 
spend mHllOD8 -like water on railways Wltboat -an mtimate uougbt of the' tax-payara 
and the retum ncb capital would live. It i. the greatest blOt OR IIlCIYb rail...,,-
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administration that it ignores. the interests of. the permanent population and ia ~ e  
to satisfy first the cry of the lDterested and migratory European merchant. No private 
railway enterpriae would spend such enormous sums of money and no PI'OJIl'ietary 
bodi, however rich and influential, would tolerate in any part of the civiliSed'" world, 
the loans after loans" 

and so on. And he sums" up in one sentence, which I submit is still the 
characteristic of the railway policy of the Government of India: 

.. II is a dismal tale, the history of Indian railway finance from first to last." 

The HonoUlable. Sir-Oharlea Innes: What is the date of that book? 
LaI& Lajpa' Bat: Some years ago, before the Refomi" days, but I have 

read this in order to show that the railway administration of India has 
not improved a bit since that-since one of the e ~  moderate poli-
ticians of this country (Sir D. E. Wacha), than whom no one understood 
the finances of this country better, and than whom there was no greater 
authority either on l'8ilway finances or the general finances of India, 
deliberately made the observations referred to by -me. 

"'Several points have been raised by Pandit Motilal Nehru in his seV8le 
indic'tment of the Milway policy of this Government, and the indictment 
which he has made is well grounded on facts. I may state at once, 
and I weigh my words, and I say it with the greatest sense of raspon-
6ibility, that the rallway administmtion of India -is not carried on' in 
the interests of 'this ccruntry. Look at it from whatever point of view, 
look at it from the point of view of the purchase of railway stores, look 
at it from the point of view of the travelling public, look at it from the 
point of view of the employees of "the railway oadministration, from the·· 
point of view of labour; look at it from any point of view you like, you -
will find that the railway administration of this country is not being--
carried on in the best interests of the country: Firstly, it is canied. on 
in the interests of foreigri trade; secondly, it is carried on in the interests 
of the European mercantile community, lIB was said by Sir D. E. Wacha; 
and thirdly, it is carried on in the interests of the European and Anglo-' 
IndilUl employees of the Railway Department. We find, Sir, that IndiSD8-
doing the same kind of duty,. performing the same functions, having 
the same responsibility, 'are differently paid, and paid very low salaries 
as compared with their Anglo-Indian and European colleagues dOBl«' 
exactly the same kind of Work. We find -the Europeans and ~
Indians on the different railWays in India obtaining greater privileges. 
in 'the matter of salaries, in the matter of leave allowances &.nd other-
attractions, in the ma.tter of living 8Dd other conditions, than the Indian 
employees do. To the charge that was brought by my friend Pandit 
Motila.I Nehru of incompetence, of negligence against the Railway Board 
I add another. that of callousness to the humlUl needs of the labouring 
population which works in the Milways e~. J submit, Sir, I was 
amazed and I was verry sorry to hear that 3 i e e ~ e  

IUld an otherwise noble man should have stood up in 'this House 
yesterday to defend the policy of the Government in paying Rs. 9 and 
Ra. 10 a month to Indian wommen on the railways. In the 20th 
century to call labour a commodity to be sold and bou,mt in the open 
market at the lowest prices available and to taunt the Honourable 
Member who· was quoting figures from other countries to mew ttlat labour" 
was much better paid there that he paid his agrioulturellabourer even less," 
I submit is a thing than whjch there could be no greater proof of the 
inhw'n&ll:ity 6f the system that preWtils in India. To justify a wage 01.-
Rs. 9 or Re. 10 '  a month for a man, probably a man with a family, is, 
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I consider, a thing which is absolutely indefensible and which would 
not be tolerated in 8L V JIIU'f; of the world except India, where the people 
of the country are absoiItely voiceless and helpless in the management 
of their affairs. Sir, my friend Mr. T. Prakasam was quoting figures 
from the budgets of other countries pointing out the proportion of the 
maximum sa1aries and the minimum salaries which were paid on the 
railways in those countries, and what was the reply from the official 
Benches? One Honourable Member interrupted and said that he should 
also quote the mileage of railWl8Ys whioh the officials in other oountriel 
were looking after implying thereby that salaries were detennined by 
mileages. He evidenl1ly thought we had not studied :the mileages of 
the railways of the world., There are countries, Sir, which bave a greater 
railway mileage than India. Mr. Prakasam was comparing the 
minimum and IDI8ximum salaries paid to railway officials in the other 
countries of the world to"the corresponding figures relating to this country. 
But what has mileage to do with human needs? Does mileage aft_ 
human needs? Are we not bound in decency to provide a living wage 
for all who work on these railways. Are we to consider ~ 

because the agricultural labourers in some parts of this country get a 
wage of four or five annas a day whicJi I do not admHl, therefore a human 
. Government, a civilized Government, an up-'to-date Government is justi-
fied in paying Rs. 9 or Rs. 10 a month to the workmen on the railways 
simply beoause they find a great number of them can be had at these 
salaries and 'there is competition between them? That only shows the 
utter helplessness of the people, the economio helplessneBl and the misery 
·of the people who have to accept this service even for Be. 9 and Be. 10 
a mpnth, on which salary they have perhaps to maintain a family of 
four or five. What is this but sweating and sweating of a most revolt-
ing na.ture? I submit that Js 1& very serious charge. I expected my 
Honourable friend to say he was sorry for it, but he never sa.id so. It 
may be that perhaps he cannot immediately improve tlieir position, canno1; 
grant a sali8ry much higher immediately because it will involve a very 
large amount of money, but I expected some word of sympathy from 
him for these unfortuna.te people who have to work, and live within 
that salary. That word of sympathy never came from 'the other side. 
It is wI very well for my friends to say that we should not encourage 
these strikes and these labour troubles which interfere with the admi-
nistration of railways, but they forget that we are human, we cannot 
help looking at these things from the human point of view. While we 
admit that the Honourable Member aannot Rl"8Dt an increase to Rs. 80 
at once as proposed by my Honourable friend Mr. Jogiah, he should 
have said he wquld try jio improve 't.he condition of these workmen 
and look into their wages to some extent; but no word of sympathy 
came from those Benches at all. We IBre be,ing rebuked from day to 
,day for moving motions which make us look ridiculous according to them 
in the eyes of the public, but I submit this is a. question upon which 
there is a clash of opinion and there is a ·clash of interests also. We 
can well understand the interests of the lIonoumblp gentlemen on the 
,other side. We need not question their motives. Interests are 80 
strong in this world that they affect our judgment and our characters even 
-without motives being consciously bad. Sir, it is not a question of 
motives, it is a question of interests-their interest and our interest. 
~ei  interest and the interest of the Indian publio and the Indian wage-



earner clash. We s.re bound to voice our interest even though it may; 
take us. centuries to have our voice hes.rd by the authorities that ~. 
We must go on hammering from yes.r to yes.r until we get ·the power 
to have these grievances redreBSed. 

Sir, the Indian Railway administration iii the greatest white elephant 
that the Indian tax-payer has to maintain from year '00 yes.r. The con-
vention has not improved matters to any appreciable exlient. It has not 
been a success so far. I -admit that in certain respects the administra-
tion of the railways has improved. I admit that the attitude of Indian 
eoonomists towards the railways, which they looked upon unfavourably, 
has to be cbanged because everyone wants to trav.el by railway and it 
is cheaper. But at the same time when we compare these railways with 
the railways on the Continent or with the railways in the United States 
or Canada, I&Dd when we compare the salaries that are enjoyed by the 
officials emplo:yed by the State in those railways as compared with the 
salaries of officials here in this country, we find,· what a great difterene& 
there is between the two. Sir, in India there is no proportion between 
the benefits cOnferred on the people and the comfort enjoyed by them 
and the salaries enjoyed by the highest railway officials. It has been 
insinuated that we shall have to go to the ms.rket for the most eompe'tent 
men because in this country there' are no people who 8l"e fit to become 
members of the Railway Board or who can adequately perform those 
duties. Sir, I repudiate that insinuation with the greatest emphasis that; 
I can COImD8nd. But even if we have to go to the open market of the 
world for getting expert knowledge or for recruiting those people wham 
we want in this country, will the Government of India allow us to go, 
into the market of the world in order to fill the posts of the Civil Services? 
Where then is the question of the ms.r1lets of the world? There is 
absolutely no question' of auch a thing. If it is to be assumed that the 
British alone can administer this country in the betd interests 'of the· 
country, and that 18 certain proportion of the higher services of India must 
be British employed on their own terms, then there is no question of 
choice or market price. If the British force the services of their people 
on us, force U8 to employ them at such exorbitant prices as do not 
prevail anywhere else in the world-which are in fact DOt only S or • 
times but ten times as high as those given to, corresponding officers in 
other civilised countries--I submit it is not a question of buying or 
selling in the market. It is a question of forcing us to accept their 
own price, their own valuation; and so long as we are forced to do this. 
we are bound t.o raise our voice in protest .against invidious distinctions 
and unnatural preferments. Sir, in the matter of the recruitment to 
Indian services we want to occupy the same position in our country 88 
other people do in theirs.· The claim of my countrymen that ~ least 
'one member of the Railway Board should be an Indian is not an exorbit-
ant claim. Sir Purshotamdraa ThaJrurdas says-and I endorse what he 
aay&-that our aspiration is that flVery member of the Railway Board should 
be. 'an Jndian; because it is only an Indian snd an Indian alone who 
oan safeguard the interests of the Indian people, the Indian nation and 
the ;Indian wage-earner. Others cannot do that, howe.ver angelic, however 
.• &intly they may be. Their interests are i ~  from OutS; and that 
has ~ee  distinctlr shown by the charges that ~ e been brou/!'ht by 
'thia Bide of the House against the railway administration, especially ~y 
my B ~b e friend Pandit Motilal Nehru. It is not a question of 
'reaervea lind eurplus88 at .. 11. It is a question of the point of view hom 
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which you must look at the thing. The question is whether the railway 
policy of the Govemn .e~ of India shall be determined in the interests of 
~ i  and Indians or !D. (J,he interests of Britain and the Briiish. If you 
are going to invest the taxpayer's money in such surpluses and reserves, 
I do not know where you might go. Surpluses can be created to any 
. extent and paid by loans when-ever the interests of British trade demand 
it. No case has been made out for surpluses and reserves. I listened 
with great respect to the speech made by the Honourable Sir Clement 
Hindley but I am sorry to say I was not convinced by the arguments 
or the facts adduced by him in his defence. The indictment made 
against the Railway Board from these Benches is perfectly justified. It 
is based on the past history of the railway administration in India, it 
is based on the present policy of the railway administration in India, 
IImd it is based on its future prospects also. There is no prospect of 
any reforms being introduced into the railway administration in India 
unless the Government of India makes up its mind freely to introduce 
the Indian element much more th811 it has done so far. 
One word more, Sir, before I sit down. We shall not be satisfied 

if one Indian member, is taken on the Railway Board and taken from 
the service itself. It may of course be said that we 1U'e. ~ here 
for posts. We are not; but even if we were, what does that matter? 
tRow can people who are themselves clamouring for posts and for high 
salaries charge us with sordid motives? After all, we Ilre hllman. We 
shall not be satisfied, and the Indian public will not be satisfied unless 
the Government employs some men from the public life .of this country 
who are as well versed in railway affairs as members of the Railway Board. 
We do not want men to be promoted from the lower ranks of the service 
into high positions on the Railway Board because, unfortuuately circum-
stanced as they are, they will not be in a position, by the force of habits 
and environments and by the force of circumsta.nces, to look after the 
interests of India so well as public men who move in the public life of 
India will do. I do not admit that the public life of this country is 
80 absolutely poor in talent as not to be able to furnish one or two mem-
bers for the Railway Board. I admit we may have to .go with caution. 
~ e have no objection to foreign experts being employed in technical de-
partments, where they can nuide us, instruct us and help us; but I do con-
tend that in the administrative line our men can do as well as Englishmen. 
I do not say I myself can but there are others who can do even better. I 
therefore think, Sir, that this stock argument advanced from day to 
day, and from hour to hour that there are no Indians fit for these ad-
ministrative posts, should be discontinued. People on the other side 
ought not to 'Put forward this stock awment with any i e~ How 
can they say that after 200 years of British rule in this country, the 
people of the country lare so absolutely devoid of ability, 80 incapable of 
learning a.nything, 80 absolutely poor in talent, that they cannot supply 
one man to sit on the Railway Board, to· look after the interests of 
India a.nd to help in the management of ~ i  Railways. That would 
. be a poor admission to make and it would be a grave and serious charge 
against British work in India. Sir, I am not one of those who believe 
that British rule has been an unmixed evil. It has done good as well 
as evil, tboughon the whole ~  .. foreign nile can ever do muoh good. 
But at ~e same timf;l the argument advanced that we must have the best 
~e  ·and those best men are bot a1'ailable in India oa.nnot be··liatened 
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~~. It certainly does not add to the pleasantness of our e ~ and 
It does not help us in any way. They say that their motiV!,s 8ftl the 
:best. We :tnay not question their motives out of courtesy; hut fact. 
are facts and e~ speak for themselves. After all they are hUJD8D 
beings. And where is a human being, who is 'not swayed by &elf-
interest and the interest of those near and dear to him? There may be Q. 
-ceptions to this rule, but they can only be few and far between. I voice 
the sentiment of the whole country, of the vast population of my country-
men, when I say that the railway administration in this country is not 
being carried on in the best interests of the country. Sir, 'IJli.s is the one 
department where, on platforms, in railway carriages, in offices and in 
many other ways, every Indian feels and feels to the core,the marrow of 
his bones, that he is a slave, a subject to be ill-treated, to be insulted 
.and to be humiliated by men whose position and status in life compared 
to his is nothing. He has ,to eat; humble pie at every step. Be he 
a Raja or a Maharaja, be he a Member of the Assembly or of the Conn· 
-cil of State, he has to eat humble pie before every ,Anglo-Indian or Eu· 
ropean,. however small and low-salaried he may be. It enters lib 
steel into his very soul; and he can never forget this outstanding fact of 
his life. He sleeps with a sore heart, a heavy heart after having Buffer-
.eel that humiliation; he curses the fime . and the mome,nt when he allowed 
himself to be subjected to foreign rule-
1Ir • .TamDadU M. Meha, ~ . OO . H. A • .T. Gidney aDd ~  

I move that the question be now put. 

Sir Hali SIDgll Gour: Sir. the increasing disoontent on this part of 
the House is not subsiding. On the contrary, it is rising and culminat-
ing to an apex from year to year in consequence of the growing inefti-
<liency of the Railway Ellard. Three years ago we entered into a con-
vention with the tHonourable Member for -Commerce and Industries. 
After prolonged negotiations a formula was reaehed and that is embodied in 
the Resolut.ion which was unanimously passed by the last Legislative Assem-
bly. Honourable Members on this side of the House, especially my Honour-
able friend. Mr. Srinivasa Iyengar, regard it as a convention to which 
the Honourable Member for Commerce demurs· I do not regard it as 
a part of the convention but I regard it as a part of the compact made 
by the Honourable Member with this side of the House, and I ask him 
to say whether this was not a compact and a compromise upon which 
the whole of the covenant was accepted by the members of the Railway 
Advisory Council and thereafter by the Legislative Assembly. Viewed 
in that light, whether you call it a covenant or a compact, an agreement 
or a compromise, there remains the fact that the Government pledged 
themselves to carry out this part of the Resolution as much as the rest 
of it, and I ask the Honourable Sir Charles IDDeII what he has done to 
'carry out that part of the Resolution. That is the main question. The 
question is not whether it is a compact or a covenant but the question is 
whether this part of the Resolution, which was s' part of the eompro-
mise arrived at after prolonged' and deliberate consultation, accepted by 
the Government Rnd passed by the unanimous vote of this House, has 
been or has not been fulfilled bv the !Honourable the Commerce Mem-
ber who presumably spoke on behalf of the Government and<>whose joint 
e ~bi i y he pledged to the representatives of this House. That 
is thel:nain question. " , 

Now, Sir, I ask another question and that is that this eovenant was 
'to run for at least thn'e years. It was passed by the Legislative Assem-
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bly at i ~ i  on. the OOthSeptember 1924. In the first instance, as. 
I have said, we were riUuctant to give a longer time and three yeara 
was fixed as the period fJor which it· should run in the first instance. 
~ e three years will'shortly expire and I wish, therefore, to ask what 
the Honourable Mem6er has done to make good. his pledge given to this 
~O e  which was to have been fulfilled long before the expiry of the 
three years, That is the question which Members on this side of the 
House should. ask the Honourable the Commerce Member to answer and 
answer to the satisfaction of the representatives of the people here. We 
feel that there has been a breach of good faith on the part of the occu-
pants of the Treasury Benches. We feel that when this Resolution was 
passed we were clearly given to understand that every part of the Resolu_ 
tion would be given effect to by the Government. And we now feel that, 
while the Governplent have had the plums of the bargain as it were, 
they have left the main portion of the Resolution, upon which we had: 
been negotiating with the Government and without which we would not 
have recommended rest of the covenant, severely alone. There is, I 
submit, a strong feeliDf!l on the part of the Members of this side of the-
House. H that were all that would be enough, but there was a good 
deal more. The Honourable Member for Commerce knows too well the-
grossiI!.efliciency of the Railway Board. Has he forgotten th'at scanda-
lous .contract which was given to Messrs .. ,Spedding and eo. during the 
last Session of this Assembly? Has he forgotten the special Commit\ee-
of the Railway Council· that went into the question and condemned that 
contract as a contract which has cost this country. lakhs of rupees? If 
I had time I would give you the detail!! of that contract. 

Kr. Prealdent: You have. 

Sir Had SlngIL &our: And what was the result? All that we were told 
was that it was a serious mistake made by the Railway Board in giving a long 
contract to a European firm in supersession of several longstanding Indian_ 
firms of sleeper suppliers. And that contract was given to 8 finn of really 
middlemen who entered into a contract with the Government for the 
supply of those sleepers and who pocketed the middlemen's profit which 
the Railway Board knew they had no right to do. One department was 
selling and the other department was buying-that was the contraCt. 
··We went into the question", it was said, and "we will not do it again". 
My Honourable friend Pandit Motilal Nehru has already referred to the 
coal contrl;\Ct scandal, but that is not all. We have this Raven Com-
mittee's Report and in the opening pages of that report we find writ large 
the strongest condemnation of the' Railway Board and their management. 
In the very preface you will find that while in the Indian State Railways 
they employ a large number of men than are employed in England the 
payment made and the inefficiency shown by the Indian workshops are 
severely condemned.' This report was published only last year. We were 
told, "we had nothing to conceal, nothing to disguise when this Committee 
was appointed". That may be so, but the fact remains that this report 
on ihe'management of State Railway workshops is the severest condemna-
tion of the Railway Board and an unanswerable impeachment of their in-
efficiency: 
Then, Sir, we have the question about the railway wagoos .. The Hon-

ourable Sir Clement Hindley spoke with BOme feeling but I am afraid he 
spoke' WithoUt conviction; because the charge against; the 1 i ~ Boar.:d 



is that they have themselves admitted that there is a surplus Df BO.OOO 
~  which represents a capital expenditure of Rs. 15 crores.(the lion-
ourable Sir Clement Hindley quoted from an American publication thd 
there were also certain reserve wagons in America. But I should have 
been more interested to hear from the Honourable gentleman the percent-
age of reserves in America and the percentage of reserves in India. 

SIr Olement Hindley: :May I just reply, Sir? I believe it is 25 per cent. 
in America and something like 4 or 5 per cent. in India. 

·SJr JI&ri ·Singh Boar; Well. of course, that is not so simple a -queation 
88 the Honourable Sir Clement Hindley thinks. You have to go into the 
figuals, you have to see the mileage run, you have to see whether 'theae 
wagons are constantly employed and the other auxiliary questions con-
nected with it. I am asking the Honourable the Chief 90mmissionerfor 
Bai!ways to distingJ.1ish between reserves and surplus and I am sure of 
all persons--we laymen do not know-he as a technical man undersliana. 
the difference between what is a reserve wagon and what is a surplus wagon. 
As I understand, surplus wagon means a wagon for which the railway 
han no use and which is supernumerary. Now if you have got '90,008 
8upemumerary wagons for which you have no use and which were lying 
idle three months before the. time when you gave evidence before the lloy8I 
Commission. then I best t.J submit that 80 much capital was lying idle 
and ·therefore unproductive and you have to show cause why you embarked 
on the ~ e of such a l&qte quantity of surplus wagons for which -you 
bad ·no present use. Sir, :you remember that before we adjourned for 
luncheon we were promised infonnation. asked fl)r by the HonOlJ!'Bble 
Mr. linnah. as to when, to which I added as to where, these wa!lODs'were 
purchased and we were promised information ~  luncheon. It is. wen 
niIlh tea time. It iR about 25 minutes to 4: .and that information is not 

i ~. I venture to ask them once more to give us the inform ... 
tion at this ~e because we are suspicious that these superfluous ~ 
were purchased for the pUlJ)ose of relieving unemplovment in E~ . I 
pause 'for a reply. That. I submit. is a feslin$!' whicb is i ~ in the 
minds of some of our p66ple. You have been buving .locomotives ana 
.QlIestions were asked llist veal' and the year Before last. When you pur-
chased locomotives in En!!']Rnd, it hBd worhd out to more than 15 or "20 
per cent. of the pri<.'es which were then i ~ on ~e Continent and we 
asked you whv you purchased these 'lna -:voU ,"""e us the wloek !enly -th"t 
thl!ge locomotives are sbmdardilled 01' a few words to that ~ """'icb 
Mn-rineM !loone on this Ride of the Heuse. 'l'hMe are the Questions 1I'hieh 
'are naturaDv acfitatinq the minds of our ·pMPle. Mv 'friends. ·o,:)0D81 
'Cl'aWford 8tl.d Mr. Cocke. while thev svmpatbiaed with as on' tlBs me of 
h Rouse unon tnE' merits of our ~  said "you ean make. SlDall 
cut '8bd 'We shaJl walk into f,l'A lobby with -ymJ ". Sir', When· whole euiB 81'8 
nmde Ifhey tml cerlnied, When small tmt:s are made,thev are iJmared. 
WhU; We we -to 'ao? We have been i ~ 'smallcuf;s •• t am not 
Iml'e 'Whether theRe cots were not macteiu 'spite of the 'HGnoul'Rble 
Yr. '9aelre"s11d ColonAl Crawford's /ZOinsr moer to ·the 'otber 'Bide on Pl'f'vioUS 
OCtl8IJi.O!III. ~  All I 'hsve sRid. are> in a "BtRt.e of utttor ' " ~. WhICt 
are we to do? Shll-11 we t.Ake harrrrnl.'ll'l!inh'&nil and in '" hnrJv PO for the 
mpmhfll1l ·of ilhe R"ilwav RBam or adoPt the -nnlv oconstit1rt.i(,tnRl mf'IADS 
ineffective andineflicip.l)t t.hou'!'!: it. mav he. of ~ i ' our in.cn>AR;nC71; 
vph('1TIent. orotest &vaiDRt the inet'AciAncv of the RfitlwRV Board? ~~i '" 
else is left to us. I therefore submit that eWry Member iIi this ~ 

D 
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must unlte in suppor in, the motion because it is a motion upon which 
we feel and feel strOl ... gll that we must record our united and emphatio 
protest. 

One won! more and I have done. We have been told that Indians are 
not employed in the higher services of the railway because we cannot get 
technical men, men possessed of sufficient technical knowledge. But are 
the ministers of transport in other countries technical men? Are they 
not Parliamentarians possessed of' administrative capacity sufficient to lay 
clown the policy which technical men have to carry out? Well, Sir, 
it has been a stock argument by the occupants of the Treasury Benches. 
I will give you one short example because it illustrates my point. Some 
five years back I asked the Honourable Member for Commerce, Sir Charles 
Innes, why this firm of Mes&rs. Thomas de la rue and Company were 
being paid large sums of -money for making stamps in England, a great 
deal of which, when they came to this country, had to be destroyed because 
of their deterioration on account of climatic and other causes, and the Hon-
ourable Sir Charles Innes very nearly convinced me by saying that the 
climatic conditions of this country were against the production of stamps. 
Thereupon I put myself in communica:ion with foreign ODuntries and Ceylon 
and produced for his information e. very large number of stamps which had 
been locally manufactured and told him that those stamps were made 
locally and were of the very finest design in point of colour and every-

i ~ else. My Honourable friend was still unconvinced. ..Thereupon I 
produced a catalogue from Germany and showed him that by an automatic 
process stamps could be produced at a very economic cost. He was still 
tIDconvinced and thereupon. in my utter despair, I moved a cut with the 
result that the machinery of Government was set to work and we are now 
producing in this country what I think are some of the finest stamps that 
can be produced in Asia, and insurmountable difficulties dependent upon 
climate. want of technical knowledlre, want of suitable atmosphere, abFlence 
of a moist climate and presence of dirt and dust in the atmosphere hflve 
All disappeared, and I think with pardonable pride the Honourable the 
Commerce Member CODgratnlated himRelf and I conQTlltulate him upon the 
fact thflt we are now producing in this country stamps which were for 
nearIv 25 years a forei!m, monopoly. 

JIr. X. A • .TiJmah: What was the cut you made? 
Sir Barl Stngh Gonr: I mRde Ii cnt of one rupee. But it was a very 

Shlil'D cut. Now, Sir, if the Honourable Commerce Member had read the 
. i i ~ on the wall, he would hAve acted as promptl:v as he did in 
the matter of stamps. We have had promiRPs not only from him but 
also from his colleacrue the Honoul'able the Finance Member, but these 
'reinforced and redoubled promises have not vet been made good and we 
feel, therefore, that short cuts are of no avail t.o us Bnd this is the onlv 
means we have of ventilatinll our grievances Bnd drs.wing the attention of 
t;he authorities here and in Emrland to the f.wt that our solemn recom-
mendations and our reneated protests made from :vear to vear cl\tlnot be 
Jiabtlv imored. On these l!1'Ollnds I aRk mv friends on this side of thE\ 
House to unite in i ~ the amendment. 

(Seveml ~ b e Members moved that the que!Jtion be put.) 

JIr. P.reIldeJll: The question is that the questionl.le now put. 

The motion was adopted. 



tllB RAILWA.Y BUDGd--US!r OJ' DElIANDS. 

The Honourable Sir Oharles lnDes: My friend Dr. GO11.\" can aJ.ways be 
relie.d upon to help his opponents. He has just told us an extraordinarily 
interesting story of how by his own pertinacity and his own ingenuity he 
eventually drove me, a stiff-necked bureaucrat, ito make stamps in India. 
It·was my Honourable friend Mr. Jinnah who,extracted from him the answer 
that he had made a rupee cut. I ask Dr. Gour that if the Government 
were so responsive to a cut of (Jne rupee, why does he now support a 
motion for the cutting of the whole Grant? Burely the lesson to be drawn 
from this extremely interesting story which Dr. Gout has told us is that the 
Government pay as much attention to a censure of the House, as after all 
a motion for reduction which is carried is a censure, whether it is a reduc-
tion of one rupee or a reduction of the whole Grant. That is the point 
which my friend Maulvi Muhammad Yakub and Colonel Crawford both 
tried to put., and I am ~  that Dr. Gour has lent such strong supJ.K>rii to the 
plua of these two gentlemen. 

This debate has followed the usual lines. It is on this day of ihe year 
and ~ e three succeSSlve days that I realise what an extraordinary viJhuD I 
al.ll. .l!:verybody in the Jiouse, at any rate on that side of the liouse, gets 
up and teLs me exact.y how many crJUles 1 have committed in the last year. 
I <10 not mind it myself, quite honestly, after five years, in fact I think 
this is my sixth, and after this siith ltailway Budget I have really ~ to 

a state where I am case-hardened. But I must confess that I .do wish 
Honourable Members opposite would confine their abuse to me and would 
not go abusing my ofhcers. 'As far as I can judge, there are two IiDes 
of attack which have been made upon me to-day. The first liBe of attack 
is that I have not carried out the promise made when the separation con-
vention was passed. Dr. Gour accused ine'ia so many words of having 
broken a pledge. Sir, PurshotamdaB Thakur!las and Mr. Srinivasa Iyengar 
used almost the same words. Now, Sir, Sir Purshotamdas Thakurdas had 
a very gre3.t share--if I may say so I am eternally grateful to him-had a 
very great share in arranging that convention.· We agreed in 1924. and 
Sir Purshotamdas Thakurdas will bear me out when I say that it wa& part; 
of the arrangement that we arrived at that we should  exclude from the 
convention any reference to what I may cail the Indianisation of the Rail-
way Boad. We deliberately excluded from the actual clauses oltha 
convention the two claugesof the Resolution which referred to Indiaziisa-
tion. AnJ, Sir, when that Resolution was put to the vote, I took the 
very greatest care to make my own position plain. I did 80 hecause I 
e e ~y wished to safeguard myself against any charges in the future of 
broken faith or broken pledges. There is no ehlU'ge which an Englishman 
or a Scot resents more than that, the charge that one has broken' one's 
word. New, Sir, what did I say? I said: I 

. .. As regards the i ~ Board we have already recruited Indians for the staff 
of t.he Railway Board, that IS, for the appointment of officers attached to the Railwav 
Board, and I nope we shall be able to continue this process." , 

We have crntinuea it and two of the most important officers in the Bailway 
Board outside the actual Board itself are Indians now, one is Mr. Hayman 
and the other is Mr. Gupta . 

.. As each appointment becomes vacant I win undertake that the ~ i  0" Indill1!8 
are con8ide!:ed. AB rejl'ards the members of the Railway Board I cannot bi"d myaeif 
to dates, &8 it must take time before there are Indians of the requisite standing and 
experience for admission to the Railway Board. As I point.ed out the other day, 
the Railway Board is a purely technical'body and does not ~  policy." 
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.I.'iow, t:hr, I think the House will Qgl'ce that I did safeguard 1 ~ 

abeowte,y lU that ma .~. 1 gave a prol.lUSJ'! that we would consider thti 
o1tlJllls 01 mwans aa v ... c'fD.cies occurred, but I pointed out that time m':l&1i 
elapse befor.: md!ans of t.he reqwslte expcnence and standing are available 
for "RpolUt.ments on the .&i1way .tloara, and 1 did not hold out any hope 
that we showd be able to appowt them to the ltai.wuy H<>ard at an early 
Qat4.l. Pan<1.it Motual Nehru and Mr. I::iriniv8Sa Iyengar have both suggested 
that it is not abselutely necessary that the 1tailway board should be a techni-
~ Board.. Hut, I::iir, 1 can quot.e against Pandit Moti1al ~e  and against 
Mr. Sr.iDivasa Iyengar the authority of the Acworth Committee's Report. 
ThE: Acworth (;ommittee detinitaly said that the Chief Commissioner of 
BiWwa)'s must be a technical railway man; and we hold in the Government 
very strongly that the other members of the Railway Board, excluding the 
lmancial 1.I0mmissioner, must also be technical ral1way men. After all, 
wbai does the Bailway Board. do? It has Railway questions coming up 
d&Uy; it hbs. to eumiDe projects for new development; it has to examinE; 
aU .ItiDda of iraffio questioas, e.ll kinds of estab.ishment questions connected 
with the railways; and our geDeral policy in filling up the appointments in 
.0.$ Rai...wav Board is to have a Chief Commissioner who is Chief Commia-
moner of :Rr.llways and is above his co)leagues on the Railway Board. He 
ill really the expert adviser of the Government of India and he must be, as 
tha· Acworth Committee said, a technical railway man. Then we have two 
members c.i the Railway Board proper, and our usual plan, though it is 
Dati· always SOr is to have. one man a traffic expert and the other member 
IitoIl ealineeriog expert. Sometimes we have had a mechanical engineer 
btU; usually it is a. oivil engineet. 

Sir BId ItIIIh' .::.or: .Are there no Indian Chief Engineers on 'the rail· 
~  

.... J[onaarable Sk Oharlll 1DDeI: I am glad to inform the Honourable 
Member that the Chief Engineer on the North Westem Railway appointed 
about a year &&0 is an Indian. (An Honourable Member: "And on the 
Eastem Bengal State Railway.") Not now. Then Sir, the only other 
Gflioer on the i~ y BOaM is that rara via, perhaps rare even in 
fibij House, namely, the financial expert. That financial expert is appointed 
by j;he Finance Member, who consults me, but I generally leave the matter 
w him beeauae I do not pretend. to understand finance or financial experts. 
Now I should like people to think what it means when they press me to 
appoint Indians to the Raiiway Board. How are these vacancies tilled up? 
~ ey &.1;8 the prize appointments of a very large service, the whole of the 
railway service, and when you have a. vacanoy on the Railway Board 
you have only a limited number of men, your senior railway officers, whose 
cl&lIDS can be considered, as things are at present, for appointments of that 
kind. Now, Sir, the House i . ~y presses me to neglect the claims 
of those ofhcers and even to put in, as Lala Lajpat Rai suggested, a. non-
official. P andit Motilal Nehru I think had In mind some Indian offioer on 
the Indian railways. In either case what the House is asking me to do is 
to supersede or pass over men who by long years of excel!ent work on the 
Indiall raiiways have earned their promotion; and frankly I oannot do it. 
I am as responsible to those men as to this House, and I should feel that 
I was committing a ~  det'eliction of my auty and my responsibility if 
I either superseded them or passed over them in order to put in a man who 
would be. ez ",pothe.i (lS I hold. less qualified for that appointment. ADd 



~  is our difficulty. I do hope that this House does not think tlbat I 
enjoy standlng-up here year-a11Jer year opposing you upon this. It is DD 
pleaslm! to me and I have done my very best to understand the point of 
view of my .l±onourable friendS' opposite. I can quite see and I understand 
it', that they feel that the Railway Hoard is 80 to speak a close corporation 
from which the Indian is definitely excluded. Well, Sir, I can quite rewe 
that point of view. I do hope you will e O~e my difficulties. I have 
alws)'1looi.i you it is purely a question of time. I myseU can never under-
stand why it is that year after year the whole of the Nailway. Board Budget 
is thrown out for what I regard as a pure.y temporary ciroumstauee. Year 
lifter year we are taking more and more and more Indians into the Indian 
railway services<. Mready they are beginning to climb to the top. As I 
told' ~ House the other day, aD Indian in the la&t year has been appoinied 
liS bi~ Engineer of the North Westem Railway. Another Indian bas 
risen to the post of Divisional Superintendent on the North Western &ail-
way. T ~ shows what the policy is. I am quite prepared to admit that 
this Indisnisation ~i y was rather belated; I am quite prepared to agree 
that it ought to have been taken up earlier. But still we are now comiDg 
to the point when Indians are beginning to rise to the top, and it is only 
,. question of time befOl'e in the ordinm;y course Indians will be appointed to 
tb& Railway Board, not because they are Indians but because they'are the 
bat meD for the appointme:lt and because they have qualified thelWlSlves 
for i;b.e appointment. 

1Ir. B. Baa: What about your successor, the e ~ for Railways? 

"rAe JIoDoarable Sir O ~ Innes: The Hooourable Member surely 
ought to know by this time that my successor is not appointed by me bti't 
b, H.ia Majesty the King. But, :::;ir, that pliort .of my case is as familiar 
to you 'as It is to me. What I did not like about this debate was the 
aitemptB made to discredit the RaIlway Board; to prove that Indians are 
tit for appointment to the Railway Board by trying to prove that the exist-
ing members of the Railway Board are unfit for their i e ~. I 
heard Mr. Goswami say" Hear, hear ". Now, Sir, it seems to me that 
that is not altogether an attitude which I think Honourable Members 
opposite need be proud of. As I say, Indians are rising to posts of respOll8i-
bility on the railways, 'but in order to show that they are tit for the Railway 
Board, it is not necessary I think to devote long and laboured ~ ~ to 
prove that the existing members of the Railway Board are totally unfit for 
their position. Now, Sir, I believe-and I speak now with tive yeam' 
experiene&-I say India owes a great debt of gratitude to Sir Clement 
Hindley (Hear, hear) and to all other members of the Railway Board. Sir 
Haft Singh Gour will bear me out. I remember the very fust time I 
atteInpted to defend the Railway Budget in this House, I had the most 
terrific onslatJ!ht from Dr. Gaur. In those days I was not 80 accustomed 
to Dr. Gour as I am now. I remember being very gravely embarrassed 
by that cmalaught, not only because the onslaught was a very fierce one 
but because there was a great deal of force behind it, because the rail-
ways at that' time were in a thoroughly bad way. Then I persuaded Lord 
Reading to appoint Mr. Hindley, as he then was, as Chief Commissioner 
in October, 1922, and the first thing we did was to associate with him Mr. 
Bim. Sir Clement Hindley and Mr. Sim have laboured hard together dur-
ing the last ,four ye8.l'8: and w}\at I 8&y is this, that whatever complaints 
you may 1 ~ against them in, matters of ~ i . whatever complAints ~11 
Ia1' Js-..e apind,. on parlicular .apect8 of railway workiDg. I am aura __ t 
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no fair-minded man : n this House will deny that the Indian Railways are 
ever so much more. e1 'i ~  than they were when Sir Clement lhndley took 
charge of tnem (Appiau'e). Let me pomt out one broad fact. In the last 
three years we have made from the indian hallways exclua.ing commercial 
railways a net profit of 81 crores _ of rupees--31 crores of rupees; that is to 
say, we have paid all our i e ~  charges and have earned 31 crores in addi-
tion. Two or three months ago I was reading the report of a lecture by a 
gentleman by name Sir Lyndon Macassey. He was discoursing upon the 
evils of -the State management of railways, and he was enlarging on that 
subject and said in the course of his lecture that in every country where 
State management had been tried, it had ended in disastrous failure; and 
he went on to say that of all the countries where the railways \\ ere State-
managed, there was oBly one as far as he knew and that I think was New 
South Wales where at the present time they were making a profit out of 
their railways. I am glad to have this opportunity of making it clear that 
the Indian railways, mostly State-managed, mostly managed directly by the 
State, have in the last three years made a profit of 31 crores of rupees. 
Now, Sir, I should like this House to realize, to remember, that the Indian 
railway system is the third biggest r"uway system in the world, and I think 
1 am correct in saying that it is far and away the biggest State-managed 
railway system in the world; and I think it is a great tribute to Sir Clement 
Hindley and the Railway Board that when they have got the enormous load 
of responsibility that the management of this huge railway system involves, 
at the end of five years-Sir Clement Hindley to my great regret is about 
. to go-he is able at any rate to show that during the course of his five 
yellorB he has transformed the Indian railways from a system I may say of 
grave disorder to a system of great efficiency, and that he has paid regularly 
during the last two years our contribution; he has paid you something like, 
I think I am correct in saying, 22 crores of rupees, that is our gross contri-
bution paid to general revenues; and it does seem to me rather ungrateful 
that the Honourable Pandit Motilal Nehru and other Members of this 
House should have devoted the whole of their many eloquent speeches in 
that fashion making the most violent attack upon the efficiency of these 
officers. 

Pandit 1I0tilal .ehru: We are no respector of persons. 

The Honourable Sir Oharles limes: Now, Sir, let me just say' a few 
words about this vexed wagon question. I notice that Sir liari 
Singh Gour was, even at the end of Sir Clement Hindley's 

4 P.l(. 

speech, quite incapable of understanding the position. It is a fact that in 
the monsoon months of last year we had what was estimated to be 80,000 
-wagons standing idle, but I understand that at the present time the number 
of such wagons is standing in the neighbourhood of 5,000 or 6,000. Sir 
Hari Singh Gour, Sir, deduced the fact that we were carrying a reserve of 
30,000 wagons. Nothing of the sort. Surely even Sir Hari Singh Gour 
knows that,' in the first place, our traffic varies according to the season. 
In the monsoon season we earn on our railways something like 150 lakhs a 
week. This last week we earned 226 lakbs. That is to say, this is our 
busy season, as shown by the fact that 226 lakhs  were earned last week. 
IIi the monsoon months we earn 150 or 160 lakhs a week. Now if we have 
got to -have a sufficient stock of wagoqs to carry a-traffi9 which brings in 
earnings of ~ lakh. a week, .urely it must -be e e ~ obvioua even to 
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Dr. Gour that in the monsoon months, when our traffic drops so much, 
whea we only 8arn something like 150 lws or 160 lakns, surely it must 
be obvious that we must have " large number of wagons stabled. It does 
not mean that these wagons are unnecessary, because, if we had only suffi-
cient wagons to carry our monsoon traffic, obviously we should have. b ~  
one-third too few wagons for our busy season traffic. They explain on" 
reason why you must at certain seasons of ~ year have a. very considerable 
number of wa.gons stabled. Then again the traffic varies with the year. 

AD HonOurable Kember: They are your reserves, not surpluses '! 

The Honourable Sir Oharles lnDes: It also varies according to the state 
of the harvest. As the Acworth Committee pointed out, railway earnings 
vary abruptly according to the state of the harvest results and the .1luctua-
tions of trade. At the moment this is our busy season. We have 5,000 or 
6,000 stabled at the moment. Next year may see a revival of trade, and we 
may find ourselves shott of wagons. But at the moment, on looking into the 
matter, we think that our reserve is probably just as much as we require now 
and are likely to require in the next two years. All that Pandit Motilal Nehru 
said about 15 crores of rupees of the taxpayer's money having been wasted 
on these wagons, all that 1Vas totally mistaken. I said yesterday that we 
had got into a mess in regard to this wagon business, and I say it again, 
but it was not because we have got a..;"'l,Vllus, a. reserve, of wagons--I wel-
come that myself. The real trouble is in e~  to the wagon firms. 
Pandit Motilal Nehru read out our i ~ of 1~  that commUnique 
in which we so to speak invited the wagon firms td"come into existence. 
Then we carried on this progress by passing the Steel Bill of 1924 and 
granting bounties for their maintenance. Well, one of the difficulties and 
dangers of hot-house methods of protection and bounties is really that we 
may force industries rather quicker than may be wise. Last year we were 
able to place orders with them up to their full ca.pacity. Tha.t one fact is 
just the answer to all the suggestions that have been ma.de that in our 
rehabilitation programme we have ha.d in our minds the Briti!lh manufao-
turer and the British manufacturer only. Last year in pursuance of our 
policy in e~  to wagons we were able to place orders with the Indian 
Standard Wagon Company and the Peninsular Locomotive Company to 
their maximum capacity. We have got the Indian Standard Wagon Com-
pany, the Peninsular Locomotive Company, Burns and Jess01)8. Two of 
them, the Indian Standard Wagon Company and the Peninsular Locomo-
tive Company, are entirely dependent OB railway orders; the other two have 

~  $01)S in addit,ion, to a general e i ee i ~ shop. The result of our 
bounty system WAS that we creatf',rl in this countrv wanon &nns ca1)ahJe of 

i ~ out between 4,000 and 5,000 wfU!'ons a vear. We never guaranteed 
that we would place ordel'R for more than 8,000 W8rzons 8 vesa Still we 
arrived at that position, By our methods we creatf'd in this countrv B 
~  i ~  ca.pable of i~ all these W8..,<>'Ons. Then, last vear, it ~  
onlv in, Ma.v, June and J u]v that tbe whole matter was gone i~  and the 
,hole maHer was examined aud our wagon T'lro<n"Bmme .... fU\ co-ordinated 
with all the work that, has hf'f'n done in Tf'hRhiJih.tir)n. Efforts were made 
in the 1lrst nlace ,to forecast the curve of our tmflie' and the ~ T ' of OUT 
"w8llOn uses and we CRme to the enncl11sion--and r sav it 
was lin embarrassin!!, COl'1Ch'R;('In for mp--wp' RnivM at the e ~ T  that 
at present we, e~ not insMflEd in eitl,p.r t.his or tlop. np.xt :veRr in placin\:( 
any more orden WIth theee firms. ' As Sir Clement Fmdley said', the easiest 
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thing for us to do would have been to 6rder the minimum number of wllfJOIlS 
we required under thE. ~ i e of 191s.and said nothing more about it. 
But we decided not to do that. The fi1'8tthing we did ·was we had all the 
representatives of the wagon firms up in Simla. We plaCed the whole 
'facts before them and we asked them, "Have you any suggestions to 
make?" They went away and we discussed it. Eventually we discussed 
it with them and we made them two offers. I am perfectly frank with the 
House, ,because Pandit MotHal Nehru has made a full point of this wagon 
position and I want to be perfectly frank. We discussed this matter "With 
the firms and eventually put the whole case before them in a memorandum. 
One of the offers was: 

.. They (the Government) -will call as soon os possible for tenders in India on!v 
for such miscellaneous wagons of different gauges and different types as they wiiI 
require in 1927-28. The exact nWl'lber of the ~  will depend upon the r.onveraations 
now. goinf an with the Company Railways, but It is hoped that the number 1Iill reaeb 
between ,700 and 1,800." 

We ~ O e e  : 

.. The Government will also call, as soon possible, for t.enders in India only for 
such underframes as they will require in 1927-28. Hete again the exact number will 
depend upon the conversations now proceeding with the Coml*nies, but it. is ~ 
·that the number will be 'inthe neighb(lurhood of 600." ... -. 

Never before have _:"placed orders for anything like that number of under-
frames·in India. .. undertook to: 

"instruct the State-worked RaIlways to place orders in India for 'lIU$h spareparta 
11& ~ e i e and as they cannot conveniently 'make in their own woMalalips ". 

dIld finally we undcrt{)()k to: 

"instruct the State-worked Railways to call for tenders in India only for shedding, 
reof .t.russes and hridge spans up to 80 feet span." 

That is what we promised to do for the year 1927-28 and we told .-them 
that we would  consider the matter again next year. And we said that if 
ti.ey were not prepared to accept the offer, the only suggestion we could 
make was that we ~ offer to buyout the two firms, tne two firms 
which were entirely dependent on the railway ordars, the Indian Standard 
Wagoll Company and the Peninsular Locomotive Company. Why did we 
make that offer? We,!iid not. want to enla.rge our responsibilities in that 
way. But this is the answer I want to make to Pandit Motilal Nehru. 
'One .thing we did keep, and kept in the forefront of our minds t.hroughout 
all these negotiations, was that. it was absolutely essential that if possible 
we _ should keep t,he wagon industry alive in India and we thought the 
best way'''we could do it if tliese firms wanted not to continue was to 

~ the wa.gons ~ e e  in our own shops. There was no. thougbt 
. to plaee ~ eT  in Great Britain. The only ordeTS that were placed-l 
. thinl!; . I am correct in saying it-in the last two or three years in Great 
Britain were for special types. " 

PanIBt KotUsl Jl'elm1: Is it not true . tlrat the t:vpe of wagons, the 
"orders for which wel'eguaranteeli was very different from what the offer 
now is for and that the plant necessary to 'manufacture &lid produce the 
~  and the other i ~  which were mentioned wUl " i1 ' e ~ to what 
Nt been eawloyQ4 Ql the ~y e ' ~ B  - , 



THE RAII,WAY BUDGBT-LIST OF DEMANDS. 1247 

The Honourable Sir Oharles Innes: The Hopourable Member has oaught 
me on a technical point. I undeJ'&1;apd it is a fact tha1; the orders we ~e e  

to place in India this y~  are for miscellaneous wagons of different gauges 
and types. and these different gauges and different types do require different 
jigs, they do not require different machines, but they do require certam 
re-Sdjustment of machines. That was the offer we made to the firm .. 
The real trouble in this matter is that you cannot have two firms like 
this making one type of article dependent solely on the Indian railways. 
That is the whole difficulty of the situation. Can we guarantee always to 
place orders with these two particular firms? They make nothing else. 
That is one of the dangers of the situation. You cannot have wagon 
building firms whose capacity is in exce88 of your ordinary requirements. 
They may be underquoted and it may be that in a particular year that 
because they can make nothing but wagons they are left without work. 
But, at any rate, I have said enough to show that we do recognise that 
we have put these wagon firms in a difficulty and that we have done our 
very best to be fair to the firms and that we have thr:oughout taken the 
firms into our confidence. Now, I hope I have disposed of the case built 
by Pandit MotHal Nehru. In so far as he has told us that we have locked 
up 15 crores in buying surplus wagons, I think that Sir Clement Hindley 
and I have shown that there is nothing in the Pandit's .case. As regards 
the effect of this matter upon Indian wagon making firms, I claim to have 
asSured the House that we -have done our best to treat the firms with 
eonsideration, we have taken them Uiost" fully into our confidence and that 
we have done our best to help them to tide over a. very difficult period. 
I do not thinlt, Sir, that I need say anything more.· I resent very much 
on behalf of the officers who have served you very faithfully and very well 
on the ~ i  Board all theae wild charges that have'been made against 
them, and I do suggest that it is wrong of this House in order to prove 
that Indians &refit for service in t.he Railway Board to try to prove that 
officers who have rendered I think signal services to India are incom-
petent and inefficient. I hope, Sir, that I have said enough to show that 
this .House ought to be grateful to these officers rather than attack them 
in this way. I see that the Honourable Pandit MotHal Nehru laughs. Sir, 
I myself am inclined to believe that the sin against the Holy Ghost is the 
sin of ingratitude. We, Englishmen, have served in this country for 150 
ye~. Thel"!:l is hardly a stone in this land which is not stained with the 
blood of an Englishman. There is hardly one of us who has not buried in 
this country, it may be, a wife, it may be a sister, it may btl a c.d. We 
have done our very best for-this country and, Sir, in order to serve your 
political ends, is it right that you should render us not gratitude but merely 
a.buse such has been showered to-day on t_e members of the Railwav 
Board? Sir, I oppose the motion. • 

Xl'. Pnsldent: The original question was: 
~ 

.. 

.. That a sum not exceeding Rs ... 9,43,000 be granted to the Governor General in 
~  to defray the cllarges which will come in course of payment during the year 

~ i  the 31st day of March, 1928, in rl!lJlll!Ct of the' Railway Board '." 

Since which an amenchnent has been moved: 
e 

.. That the Demand under the head 'Railway Board' be reduced by Rs. 9,42,900." 

The question I have to put is that-that amendment be made. 
• ~"  

E 
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T4e Aal6lilbly divided: 
AYES--69. 

Abdul Lat.if Saheb F, roakhi, Mr. Lahifi Chaudhury, Mr. Dhir8lldra 
Abdul Matin Chaudh,'ry) Maulvi. " . Kanta.. 
Acbarya, Mr. M. K. \ La:Jpat. Rai, LaIa ... 
Aiyangar, Mr. C. Duraiawamy. Malaviya, Pandit. Madan Mohl!Jl, 
.Aney, Mr. M. S. Mehta, Mr. Jamnadas M. 

.~  Ayyangar, Mr. K. V. Rangaswami. Misra, Mr. Dwarka Prasad. 
Ayyangar, Mr. M. B. Besha. Moonje, Dr. B. B. 

• 

Belvi Mr. D. V. Murtuza Saheb Bahadur, Maulvi 
Bharlava, Pandit Thakur Das. Sayyid. 

~ ' Chaman Lall, Mr., Naidu, Mr. B. P. 
Clietty, Mr. R. K. Shanmukham. Nehru, Pandit Motilal. 
Chunder, Mr. Nirmal Chunder. Neogy, Mr. K. C. 
Das Mr. B. Pandya, Mr. Vidya Sagar. 
nas' Pandit Nilakantha. Prakasam, Mr. T. 
Duti, Mr. Amar Nath. ~ ~  Sir. 'f. 
Dutta, Mr. S!'ish ~ RananJaya Smgh, Kumar. 
Ghazanfar Ali Khan, RaJa. Ranga Iyer, Mr. C.· B. 
Goawami, Mr. T. C. Raa, Mr. G. Sarvotham. 
Gour, Sir Han Singh. Roy, Mr. Bhabendra Chandra. 
Gulab Singli, Sardar. Barda, Rai Sahib M. Harbilas . 
. Haji, Mr. Sarabhai Nemchand. Sarfaraz Hussain Khan, Khan 
Ismail Khan, Mr. Bahadur. 
iyengar, Mr. A. Rangaswami. Shafee, Maulvi Muhammad.. 
Iyengar, Mr. S. Srinivasa. Singh, Mr. Gaya Pr&lllMl. 
jayakar, Mr. M. R. Singh, Mr. Narayan Prasad. 
Jogiah, Mr. Varahagiri Venkata. B!ngb, Mr. Ram Narayan. 
Kartar ~~  Sardar. ~  Raja Raghunandan Prasad. 
Kelkar •• N. C. Smha, KUlnar Ganganand. 
Khin Maung, U. Sinha, Mr. Siddheswar. 
Xiilwai, Mr. Bafi A'flmad: Tok Kyi, U. 
Kunzru, Pandit Birday Nath. Yuauf Imam, Mr. 
, ~ NOES-52 •. ,. 
Abdul Aziz, Khan Bahadur Mian , Hyder, Dr. L. K. 
Abdul Qaiyum, NuvaU Sir Sabibzada. Innes, The Honourable Sir Charles. 
Ahmed, Mr. K. Kabul Singh Bahadur, Risaldar.Major 
.Akram Hussain Bahadur, Prinoe and Honorary Captain. 
A. M.  M. Keane, Mr. ~ 

Allison, Mr. 'F. W. Lamb. Mr. W. S. 
Anwar·ul·AZim, Mr. Lindsay, Sir Darcy. 
Ashrafuddin Ahmad, Khan Bahadur Macphail, The Rev. Dr. E. M. 
. Nawabzada Sayid. Mitra. The Honourable Sir Bhupendra 
.Ayangar, Mr. V. K. A:. Aravamudha. Nath. 
Ayyangar, ~ Bahadur Narasimha. Mobammad Ismail Khan, Haji 
Gopalaswami. Chaudhury.' 
Bhwe; Mr. J. W. Moore, Mr. Arthur. 
B ~  Th. Honourable Sir BIIIil Muddiman, The Honourable Sir 
Coatman, Mr. J. ~"'. Aletander. 
Cocke, Mr. H. G. Nasir.ud.din Ahmad. ~' Bahadur. 
Crawford", Colonel J. D. N atiQue, Maulvi A. H. 
Donovan, Mr. J. T.Paddison, Sir George. 
Dunnett, Mr. J. M. Parsons, Mr. A. A. L. 
E~ ~ Rasul Khan, Raja Muhammad. Rajah, Rao Bahadur M. C. 
Gavm.Jmles, Mr. T. Roy, Mr. K. C. 
~ i  .Mr. A. H. ,,RutJmaswamy. Mr. M. 
Gidney, e ~. e  H. 'A. J. Bassoon. ,Sir Victor. 
Graham, Mr, L. Singh, RBi ~  S. N. 

~e ie  Mr. H. C: Suhrawardy, Dr. A. 
Haigh" Mr. P .. B. .. Tonkinson. Mr. H. 
Hayman, Mr. A. M. Willson, Sir Walter. 
~ e  Mr; J. Yakub, Maulvi Muhammad. 
HIndley, SU' Clement. Young Mr G  M 
Howell, Mr. E. B. '  .  .  . 

The motion was adopted. 
The Assembly adjourned till "Eleven of the ClOCK on Thursday, the 

24th Februal'1, 1927. 
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